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(Mr. Speaker]

pot a matter of privilege or contempt.
Therefore, I am sorry I am not able
to grant permission to raise this
matter. s

Shri V. P. Nayar (Quilon): May I..
Mr, Speaker: I have finished it.

MOTION ON ADDRESS BY THE
PRESIDENT

Mr Speaker: The House will now
take up the motion on Address by the
President for which 12 hours have
been allotted excluding the time to
be taken by Government to reply to
the debate

Beofre I call upon Shri Jaganatha
Rao to move his motion of Thanks to
the President, I have to announce that
under rule 21, T have fixed that the
time limit for speeches shall ordinarily
be 15 minutes, with the exception of
Leaders of various Groups for whom
30 minutes will be allowed, if neces-
sary.

The Prume Minister, who, I think,
will reply to the debate, on behalf of
the Government, may intervene or
reply at a later stage, and take the
necessary time therefor.

Shri Jaganatha Rao (Koraput): Sir,
I beg to move:

“That the Members of Lok
Sabha assembled in this session
are deeply grateful to the Presi-
dent for the Address which he
has been pleased to deliver to
both the Houses of Parliament
sssembled together on the 10th
February, 1958.”

The motion that I have just moved
is of the very texture of parliamentary
propriety.

AN of us heard the President on
Monday with the deference due to him
as Head of the State—and all of us,
without-any of the limitations of party
labels, would like to thank him for
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the honour he did us and for the light
he shed on the Government policy and
programme, ,

I am deeply sensible of the great
privilege accorded to me in ‘having
been allowed to initiate the debate on
the Address. On this occasion, I
would like to express the hope that
we will not let ourselves be unduly
swayed by prejudices and passions
arising out of issues extraneous to the
Address. v

The President's Address both be-
cause of its text and tone gives little
or no room for political differences
and party fensions. As a sober re-
view of affairs and as a dispassionate
recital of facts, it calls for not only
serious but respectful consideration. In
his survey, the President did not con-
fine himself to conditions at home,
but also referred to our foreign rela-
tions in brief. There was a time when
parliamentary discussions were limited
to domestic politics alone, but that was
quite long ago. In later years, when
the very security of parliamentary
institutions was influenced by the
actions of other countries, every
country had to reconsider its relations
with foreign countries and shape its
policies. It is a tribute to India’s sense
of awareness that she is deeply sus-
ceptible to events abroad. It is, it I
may say so, our great Prime Minister’s
gift to us that we are in no way iso-
lated from the rest of the world.
Nothing in our ten-year old history
as a free country has won wider recog-
nition than our intense desire not only
to live peacefully but to promote the
cause of peace everywhete.

It is in this perspective amd unto
this end that the President, in his
Address, made a pointed reference to
the issue of disarmament, the move
for summit talks and the supreme need
for agreed solutions. Al this is in
conformity with our well-known
policy of non-alignment gnd of peace-
ful co-existence. Our Prime Minister’s
tours abroad are pllgrimages in the
cause of peace and in this peace effort,
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be is so ably supplemented by our
esteemed Vice-Rresident. Indeed we
have got the eloguent testimony of the
Prime Minister that wherever he went
and whomsoever he addressed, our
Vice-President spoke words of wisdom
and cemented bonds of friendship. It
is such a healthy sign, and & proud
reality that in the sphere of external
relations, we have no internal differ-
ences. I feel I am but echoing a
general sentiment when I say that, in
so far as our foreign policy is con-
cerned, our political faith 1§ belief in
our Prime Minister. The broad prin-
ciples of our foreign policy are em-
bodied in article 51 of the Constitution.
Qur policy of non-alignment and non-
interference in others’ affairs has won
us the appreciation of the whole world.
Our motto is friendship with all and
malice towards none., The visits of
foreign dignitaries to our country bear
testimony to this.

We have been championing 'the
cause of the colonial peoples and our
country made a notable contribution
for the independence of Malaya and
Ghana, for the cease-fire in Korea and
for the cessation of hostilities in Indo-
China. I am sure our efforts in the
matter of the settlement of the West
Irian dispute and also in the matter of
Alegria will prove fruitful. Our voice
is heard all over the world because
it is the voice of reason, voice of jus-
tice and voice of human rights and
freedom.

We have condemned the formation
of military pacts and advocated non-
interference in other peoples’ affairs,
We have condemned the Eisenhower
dottrine of vacuum in the Middle-
Rast and we have in strong terms
condemned that no country has any
rvight to interfere in others’ affairs.
This principle laid down by our Prime
Minister was recently appreciated by
Mr. Gaitskell, the British Labour
leader who said thet the western
powers should dissngage themselves
from Xurope. I am sure that the
westerp powers will lsarn a lesson
from what our Prime Minister sald.
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Our Prime Minister was the first
person to appeal to the big powers to
agree to disarmament and to stop
nuclear explosions as a first step
towards total disarmament. It 1 grati-
1ying to note that our Prime Minister’s
appeal has been responded by the
great powers and it is earnestly hoped
that these great powers would come
to a decision regarding disarmament.
I am sure that our country, our Prime
Minister and Sri Krishna Menon at the
United Nations will do their best in
this regard and their voices will be
heard.

With the emergence of the 1.C.B.M.,
IRB.M. and the Sputniks, military
strength as an instrument of foreign
policy is no longer tenable, So, the
principle of co-existence is the only
alternative before mankind. The
choice before mankind is total annihi-
lation or peaceful co-existence. Our
resolution in the political committee of
the United Nations on the 12th Decem-
ber, 1957 on peaceful co-existence was
accepted unanimously by the com-
mittee and it is hoped that our efforts
in this regard will bear fruit

The President in his Address has
rightly given precedence to our
second Five Year Plan and the difi-
culties facing us The Second Five
Year Plan seeks to rebuild rural India,
to lay the foundation of industrial pro-
gress and to secure to the greatest
extent possible opportunities to weaker
and under-privileged sections of our
people and the balanced development
of all parts of our country.

The principal task of the second
Five Year Plan is to secure an increase
in the National income by about 28
per cent. In the first Plan period, the
national income rose to 10,800 crores
and it is expected that by the end of
the second Plan period, it will rise to
Rs. 13,480 crores. This means an in-
crease of 18 per cent. in the per capite
fncome from Rs. 281 in 1955-56 to Rs.
331 in 1980-81. The programme of
investment envisaged In the secend
Five Year Plan is Ra. 6,200 crores sn
the assumption that external resonarees
to the tune of Rs. 1,100 crores wil
Decome to supplement
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domestic savings. It is the second recall to hop. MembBém that we had a

Five Year Plan and our determination
40 go ahead with it that has attracted
the attention of westermn countried.
Ours is the largest democracy in the
world and the western countries are
impressed that under-developed na-
tions like India can go ahead with
building their economy by democratic
methods. It is for this reason that the
western countries have so generously
come forward to help us m our foreign
exchange difficulties,

In the matter of food production to
which the President has been pleased
to refer, it is gratifymg to note that
there is an appreciable increase in out-
put. In the second Plan period, 25
major irrigation projects to irrigate
12:7 million acres, in addition to 430
irrigation projects have been included,
with a view to bring 37 million acres
of land and a total yield of 10 million
tons of additional food. Steps have
also been taken by the Government
to call upon the people to go on with
intensive cultivation. The scope for
increased yield per acre by intensive
cultivation is even larger in India.
China produces 1600 lbs, Egypt 31656
1bs, Japan 3281 lbs and Italy 4050 lbs
of rice per acre while India produced
only 800 lbs per acre by the end of
the first Plan. Steps have been taken
to intensify production by supplying
improved seeds, chemical fertilisers
and by teaching methods of improved
and intensive cultivation. It is hoped
that in the next year, our agricul-
turists would be in a position to pro-
duce more with the available facilities.

Government have also taken note of
the recommendations of the Foodgrains
Enquiry Committee and have imple-
mented them, the result being that
the food position in the country today
is much better and the prices of food-
grains are also slowly coming down.
As observed by our President in his
Address, it is also up to the people to
observe austerity measures in matters
of food and to change their food habits
to make surplus food available to the
people lving in deficit areas. I may

simular food scarcity durjag the second
World War and we were supplied. only
8 ozs. of rice, mhmented by wheat
products.. qu ‘tould we get on then?
Szmi rlv it is up to the people living

ys States to realise that they
owe a duty to the country and should
reduce the rice-cantent .of their diet,
supplementing it by other food. There~
by we would also be saving our foreign
exchange by reducing imports of food.

In the fleld of industrial devélop-
ment also, India has maintained the
momentum that was gained and has
gained speed. The general index of
industrial production which stood at
102 in 1952 and at 138 in 1956 rose up

~

to 148'8 in the first nine months of .

1957. Considering that this ycar was
one of stresses and foreign exchange
difficulty, it is remarkable that there
was no diminution in output even in
the industries which depend greatly
on imported raw materials. As a
means of achieving balanced develop-
ment of industrial economy, consider-
dble importance has been attached to
the development of ancillary indus-
tries. With the objective of rapid
advance in view, a sum of Rs. 750
crores has been provided in the Second
Five Year Plan for heavy industries.
The three steel plants which are
under construction are expected to go
into production in a year or two. The
small-scale industries are also making
much progress. The automobile
industry has progressed well, and auto-
mobiles worth Rs. 50 crores are being
produced.

As observed by the President in his
Address, the restrictions imposed by
Government In their import policy
have helped to conserve our foreign
exchange, and it is gratifying to note
that Government are going to continue
that policy, and with that enttin view,
Government have given a defett burial
to liberalisatfon of imports. T am suve
this policy will help us in conserving
our foreign exchange. .

Our expofts have alsg, earned u
about Rs. 819 crores‘as In the pre-
vious year. Though there has not been
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[
much improv in the export trade
position, stll ~previous year's rate
has been maintained, the niain articles
of export bemng jute, tea, textiles, ores
and agricultural comgiodities, which
constitute gbout 80 per ée;xt of ¢he
exports. Attempts are being made to
intensify and broad-base the ‘tist of
exported goods, so that our foreign
exchange position could fimprove
Government have decided on a new
policy of export, it being to export
only finished goods and not export raw
materials as herctofore It 1s also a
matter of satisfaction to know that
the value of engineering goods ex-
ported 1s expected to touch the figure
of Rs 15 crores during the year 1957-
58

1

1 have briefly touched the pomts on
which I wanted to address this House,
and I would now like to add a few
words 1n conclusion It is true that
we are living in troublous times and
amidst tensions of varying intensity
We should bear in mind that peace 1s
mndivisible and that prosperity can
only be the product of unwearred
home-effort Every passing day con-
firms the wisdom of the Prime Minis-
ter’s warning and caution that we
must under any circumstances imple-
nfent the Second Plan. Failure to do
80 would mean our disappearance into
oblivion Doubtless, our path is beset
with great difficulties, but we must
face them like men and surmount
them at any cost, hopeful of the future
and conscious of our destiny. Let me
recall a great Victorian statesman’s
stimulating dictum, namely:

“There is no danger in facing a
difficulty, but much in running
away from it.”,

It i3 to emphasise our duty to the
motherland and to make us prepared
for the mecessary sacrifices that our
revered President set his Address in
a high key, & key which unlocks the
door to nutional prosperity and inter-
national peage. Let us rénder to him
what is due to dm, namely our heart-
felt thanks.
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Wt ®o wyo fgAdr (@igR) .
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wrffar w7 47 1 ww ¥ @ DT
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] ¢ T W G AW A g af
§ Y 9 59 @ my § WK W g
Yoo FIY X Y FUT TIT A4 |
HEET R AIX W9 a7 F g srevar @
qUHT FTH TFATE FATFT /I IT 9
W frgen gro o g oW § AR
IR AqTAT I W F T g
for we sw aeg - fear A A A
# SR FT7 EFT W 97 & ING AT
# ot famare S gF T 1 9 w1 fafi
a9 & g A yorard § & savar
O & Wt adY ) we T AT WK
=g TN & o Y s g W% o
¥ 99, A9 s agger g ST g
W I9 waeqy F g g@d dqadiw
Yoy fea faet gat e o agraer
S rawdr ¢

13 Hrs,

dfrardy sfvor forrat fir wive & wowTe
WX 27 W1 ST AT WA AT §
ag § Frad owei et | ol oy
TR ¥ wrar § s @ 3t frwre @y
QYR T o ¥ Y @} & gt e
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ag& & ¥y %1% firay gt €, fra® g
& fawra wTT ® FT W A Q1 AGY
wvaT & Y & 36T NHTC gy waear
¥ aF WA E ) WO Fg 98 & 7 fag?
@R | §ra afa & fawra wr7 e e
ATE G ITET TQT GHTIA FT AT
= T ) 325 F Far W A
& Afod | T & aF A 9T TG W
agd & 7 § a@ ) Al A eud
T AT @ § WIT Tgr 9T 9gF ¥4
a5 g € 3y 97 Wi af =
are fagrd ar @ & 9T 1y eqrAy
T I TR AT ALY &, Igr g Afw-
AT T & 9w 9 7 &, @A
| FIH FIT KT 7 FATT A AR
ST | g qor s & FF g Yad A
wgrey ¢ feafa & Qi wana § AR
¥ ATATE L A IS T

IGFT F AATT GH STIH TATLHA
R AATHA & | TF JEEN § 397 qHTT
7z & 5 f9ad 99 ¥ g i o
& 3% fod g us I N feeet
] @ aif wfe feet & wre-
qrg & faey & T IF HF I AAAY
AT Wi ) oY gT W O
I wiaH § w17 fe §F w1 fawar
JRAT &1 Wi @ gaTd Al
¥ qgwat g, ITT AT AT v §
AfFT  ITTHT W ITTET T WA
T fagw &1 wwfqd N &
AT 9T ET IAIT AT ET dAd 60
qrawgear § afe svr agy oX A @
W ¥ AR, 7€ WA ¥ e
W g2 2 IO W& ¥ w7 w@)
WMETIR & )

Wit ovF o & W WA § g
ag & fie Javel F woor &Y g & v
& WY wea N AL W wAY
A v or gt T Wi e

13 FEBRUARY 1958

by the Preswdent 620

waqr g fRaft ¥ v F wIA Q@
& a1 T IR 9% £X § I ITRT AT
g et qmET R g7 1A N
N Eg e 1 F g g 6o
AT TTH! ATE o717 % fr v amaa
T 3% T@ X AT T AR 42 % @
fsmr & sfar &1 qor qu W
& wrfacr 1 war Fw A E AET
gz & Wy s A e T vEA
919 | W9 A9 37K 37 FazarA AT
afsd e o1 wsar w7 907 AR
T AE wTLAY FRU IAT FT AT
ey, dafdfesy & ar foid gEd
T A vy @i Agr /3 7T |

a9 & AT F 77 AAA7 F TR
Wt ®er g g7 fad aga ¥ oiw
WX ST ® qwer Tar W AW F 0F
Tq AT FTIATEIGTE | T
TTHAGA Y graar 7 -y § 5
IER T g A 9 w1 forar faad
f& o1 wz ArET €1 sqaeqr G QA
™ G dufaamifexw
W EHAeE AR W AW waw
IS )

% wmite arer . ag W@
g g A feqr &

Wt wo W0 fgAQ  Afew U
AR ®T ggar W war ¥

# Rwar g f5 gorQ fa Afe &
o gEeguid e T e
W Ay W Qe
g ¥ enw o wifore w§ § 1 e
W AW sy Ay wigd fis
frvafeere & Wit wfeel § ug-
AT A wer o1 o § W
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[#t 7o &vo fa7dY]
farr &1 X fa@r ST -
fod  ofter & forar Witfa & g@
aftads G % waerar @ fod
W e giafaT @1 @% ik 37
e faoear fam &%

T O F G A WEHE AR
A FTar § A1 e fiy aft sy
wa F wea foar 2

Mr Speaker: Motion moved.

“That the Members of Lok
Sabha assembled in this session
are deeply grateful to the Presi-
dent for the Address which he
has been pleased to deliver to both
the Houses of Parliament assem-
bled together on the 10th Feb-
ruary 1958 ”

Shn Gopalan

Shri A. K. Gopalan (Kasergod)-
Mr. Speaker, Sir, the President's Ad-
ress generally 18 an occasion when we
can evaluate the Government’s record
for the past year . .

Shri Naushir Bharuchg (East Khan-
desh): What about our amendments?

Mr. Speaker: I find there are over
two hundred amendments to the
Motion on Addresg by the President, I
would, therefore, request hon. Mem-
bers who wish to move their amend-
ments to please hand in at the Table
within fifteen minutes a slip intimating
the numbers of the amendments which
they would like to move. Such of
them as are in order would be treated
as having been moved.

We have circulated all the amend-
ments without cutting any portion

Shrl V. P. Nayar (Quilon): Not all

Mr. Speaker: Most of them. I shall
go through them once again. Only
such hon. Members as are present to-
day will send in slips, not on behalf
of any others; not that they do so: I
m that only by way of abundant cau-
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Shri A. K, Gopalan: Mr. Speaker,
Sir, the President’s Address is an occa-
sion when we can evaluate the
Government's record of the past year
and also chart out the future course of
action for our country’s advance. But
in this Address, I have with regret to
say, that there is a lack of imagination,
lack of finding out the reality and a
sense of utter complacency. In regard
to the question of food situation in the
country, industrial production and
other matters, the Address shows lack
of reality and also a sense of compla-
cency.

The Address says that the upward
trend 1n the prices has been checked,
production has been increasing and the
overall situation in the country is good.
That is the picture that the Address
gives. Take the food situation. We
must understand that this 1s the pegiod
when the new harvest comes into the
market When the new harvest comes
mto the market there is a decrease in
prices. The Address says that Govern-
ment had been able to restrain the
upward trend in prices. But this has
not happened. According to informa-
tion available here the price of cereals
showed 1 per cent increase in the
month of December 1957 as compared
to December 1956. The all-India con-
sumer price index for the working
classes also showed a continuous in-
crease during last year. The index
number for December 1858 was 109,
while it stood at 114 in December 1987
which shows that there was an in-
crease of 5 per cent. How can it be
said that the upward trend of prices
had been s ? If the situation
has improved, there should be evi-
dence of it at this time of the year
when the new harvest comes to the
market Not only here the prices not
gone down, but on the other hand it
has gone up. This itself is a testimony
of the grim reality that the country
18 still in the grip of a menacing food
situation. If at this time prices have
not gone down, it only shows that the
situation is grave and we have not
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been able to stop the upward trend in
prices.

Another statement in the Presi-
dent's Address is that large quanti-
ties of foodgramns from Government
stocks had been sent to the fair-price
shops This 1s also not the correct
position today. As far as Hyderabad
18 concerned, I have got reports that
the fawr-price shops are closed. As far
as the Madras Government 1s concern-
ed, they have announced that all fair-
price shops will be closed by the first
week of.March. The Kerala Govern-
ment 15 finding 1t 1impossible to supply
the fair-price shops with rice as the
Central Government was not able to
send or allot a single ton of rice dur-
ing the current year. So, 1if no sup-
ply 18 given, in Kerala also the fair-
price shops will have to be closed

As far as the solution of the food
crisis 1s concerned, a8 we have shown
before, there are certain 1important
things and certain policies that have
to be accepted by Government. In
the Gauhat: session of the Congress it
has again been said that land reform
is the mears of increasing agricul-
tural production. In the last one
year, in many speeches as also in the
National Development Counci], 1t had
been said that there must be land re-
forms and it is only by land reforms
that we can have increase in produc-
tio. But till now nothing 1s done.
As long as that is not done, certain-
ly, we cannot expect increase in pro-
duction and also lowering of prices.

The second thing is that there ére
three ways by which we can increase
production. One is that with the land
available today, with the land under
the plough, give water, good manure
and use all other scientific methods
by which we can increase production.
As far as irrigation is concerned, the
irrigation rates are concerned, they
are s0 much that peasanis who have
got one or tWro acres of land are not
able to use the water,, The Balwan-
tray Mehta Committee report has spe-
cifically said that if you want to in-
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crease agricultural production, there
must be a slight decrease m the
water rate

I wall give the example of the Pun-
jab. Besides the basic land revenue,
there is an advantage rate from Rs.
1'8 to Rs 3 per acre. Then there is
the local rate, 50 per cent of the re-
venue Thirdly, there 1s the su.charge
on land revenue. Fourth i3 the water
tax. Besides these 4, it is proposed to
levy betterment charges

As far as the water charges are
concerned, not only 1s interest on the
capital-—of the project and other
things—taken but about Rs 14 crores
1s taken as profit from the water tax
that 1s levied Water tax must not
be a source of profit. It must be so
given that every peasant in the coun-
try who has got a small piece of land
is able to use the water and thus in-
creased production 1s achteved. Un-
Jess we reduce the water rate and do
not 1mpose taxes like the betterment
levy and other things, there canfiot
be any increase In production.

Next thing is distribution of waste
and fallow land. There are 120 mil-
lion acres of waste and fallow land
in this country. As far as agricul-
tural labourers are concerned, their
annual income is only Rs. 104/- when
the national income is Rs. 284 and
they have got wo.k only for 218 days
in the year. If half of these 120 mil-
lion acres of land were given to the
agriculturists, there would be no un-
employment in agriculture and there
will be work throughout the year.
There will also be increase in produc-
tion.

I do not know why we do not uti-
lise to the maximum the available
human resources of the country, There
are idle lands and there are idle hands
fn the country. Why not the idle
lands be given to the idle hands so
that they may work. Acoording to
Government figures, there are- 120
million acres of waste and fallow land
and no step is being taken by any

.
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{Shri A. K. Gopalan]

State Government to distribute these
fallow lands.

The next thing is industrial produc-
.tion Industrial production has -
creased; I do not doubt that. But,
what 13 the effect of this production?
What must be the effect of iiicreased
industrial production® There must be
an increase m the hving standards of
the people also and there must also be
an increase as far as employment is
concerned, The more we produce the

more people are employed and the
standard of lhiving of those who pro-
duce also goes high. If that is not
there, I do not know what is the use
of increase in i1ndustral production.

Cloth production has increased
and reached 1ts record last year, 1t is
said. What 1s the jesult of this? Ei-
ghteen mills have closed down throw-
ing out the workers. As far as the
handloom products are concerned,
they are lying idle in the market.
‘There is the report of the Handloom
Co-operatives in Madras They had
a meeting last month and they have
given a repo.t :n which they say that
the sale of handloom cloth dropped
from Rs 16 lakhs m September to Rs.
5 lakhs in December; and, at present
there 1s unsold cloth worth Rs. 3§
crores. If that 1s the case 1n one
State, what is the magmtude of the
problem throughout the whole of
India In the textile industry also,
there were questions and anwsers
and it was said that there was a large
amount of stocks, worth crores of
rupees, lying idle and the workers
are also thrown out and the mills
‘had been closed.

Increase in production depends not
only on machines but also on the en-
thusiasm of the workers. What is the
condition of the workers? The Indian
Labour Conference 1n July took a de-
<cision on wage, rationalisation, work-
ers’ participation in the management
and all these things. But, what has
happened so fer as these decisions of
the Conference are goncerned?
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Wage Boards are set up. In the
Address also it is said that the Wage
Boards are going to be set up in the
plantation, transport, port, dock, rub-
ber and cement industry also. As far
as wage is concerned, it had been
said even at the beginning of the
Second Five Year Plan by all the lab-
our organisations of different political
groups in this country that there must
be an increment of 35 per cent. I want
to know whether thegre has been
really any increment in any industry
and how much was the increment.
Where these Wage Boards are set up,
when a decision is given by the Wage
Board 1t 13 not implemented.

There is also the worker's parti-
cipation 1n the industry Government
says 1t 18 a very good thing. But,
where there 1s worker’s participation
in 1ndustry, what 1s the power of the
worker?” How can he help the mana-
gement to increase production? He
must have some powers. If the work-
er 1s taken to participate in the in-
dustry without any such, power the
purpose for which it is done will be
defeated

As far as the Central Government
employees are concerned, they have
got an interim relief of Rs. 5. They
wanted to go on strike but their pat-
riotism told them that they should not
do so and they withdrew. There are
two conduct rules, rules 4(a) and 4(b).
One 1s against the right given by the
Constitution—banning of demonstra-
tions. The second says that the work-
er should not jomn any union he likes.
That means, he must compulsorily join
some union, and the recognition of the
union 1s on that basis. I do not know
how, by this, the enthusiasm of the
worker, whether he is a government
servant or he is working in other pri-
vate industries, can be got. Not only
that 4(a) and (b) of the Conduct Rules
must be removed. 1 hear that next
month they are going en masse to
break these rules. But this is a situs-
tion where everybody must work to
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his full capacity and see that the re-
constryction of the country is shared
by hum. But the Government servants
are not allowed to do things properly
and so they say that they will break
these rules unless they are withdrawn.
Under such conditions, they say they
will not be able to work. It is some-
thing for the Government to think
about so that they can obtain the co-
operation of all the Government ser-
vants and the general public also.
Discipline 18 one thing; recognition of
the union is another thing. Discipline
must be there cartainly. If discipline
is to be enforced, there must be some
method for the recognition of the
Union. Government has promised to
bring forward some Bill as far as the
recognition of the Union is concerned.
It is one of the important things for
industrial peace There must be prin-
ciples and based on these principles
the Union must be recognised. There
must be co-operation belween the
employers and the employees. Then
only there will be peace in the indus-
try. The majority of the railway
workers are in the South Indian Rail-
way Union. Even then, that union is
not recognised.

The President has promised that
his Government will give a definition
to the core of the Plan. Two years
after the Plan has started, 1§ years
after the crisis in foreign exchange
and eight months after the Finance
Minister indicated that the Govern-
ment will somehow carry out the core
of the Plan, we still lag behind. We
do not know what is the core. For
the whole of the Plan, the private sec-
tor was allotted 590 crores but in the
first two years, that sector has already

spent Rs, 718 crores. The Plan is
thrown to the winds.
13232 hrs.

{Mr. Dxpury-SeEAKER in the Chair]

At the time of the nationalisation
of insurance and the State Bank, we
were told that the money would be
wsed for developing the public sector.
We have seen in  the last few days
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what has happened. There are per-
sons at the helm of affairs who do not
see the strategy of the Plan and they
go against it. Certainly, the Plan can-
not succeed this way. I do not want
to enter inlo a discussion of the Mun~
dhra affair because a day has been al-
lotted for thus thing. But one sentence-
will show how things are going on. It
reads:

“Therefore sometime before the
4th September the Minister must
have been in possession of all the
facts with regard to this transac-
tion It is most unforiunate that
in answering the question the
Minister did not think it proper
to place all the facts fully and
frankly before the Lok Sabha.”

That is to say, persons who are res-
ponsible for carrying out the Plan and’
see that the core of the Plan is carried
through behave like this. In order to
help a racketeer and see that he does
not sink, money that is there in the
public sector is taken and that is
wasted like this to see that some in-
dividual is favoured. This is why
there was no checking up of the al-
lotment of Rs. 590 crores made to the
private sector when that amount was
exceeded. Rs. 716 crores had already
been used within two years and there:
are several promises,

When we talk about the Plan, cer-
tainly those who are responsible for
the finance must be those who are
not connected with the business. It
may be that their brothers or sons
or some others are interested in the
business. @ We are after all human
beings and when a man is in such a
position, there is a possibility of
helping this section or that section,
The report definitely says that the
¥Finance Minister who is in charge of
the Plan is responsible for certain
things, He should not have left
this kind of impression in the public
mind.

Mr. Deputy-Speaker: The hom.

Member has himself said that it is to
be discussed later on. :
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Shri A. K. Gopalan: I am not dis-
cussing the whole“thing. I am only
saying that when it comes to the
gore of the Plan, if you want to save
the core, certain things are to be
done. Whoever it may be, whether
high or low, those who are respon-
sible for doing such things but who do
not care for the strategy and the
progress of the Plan, must be serious-
ly dealt with One Finance Min-
ister comes and he does something
and resigns. Another comes and
helps or dnes something against the
principle of the Plan and he resigns.
Where will the Second Plan be?

Mr. Deputy-Speaker: The hon
Member should not despair.

Shri A, K. Gopalan: Hundreds of
thousands of people in the country
feel that way  The report is there.
Even then 1t is said that the Fin-
ance Minister somehow, by discus-
sion this way or that way, will be
protected. When there 1s the slight-
est doubt or reflection on the Fin-
ance Minister by an enquiry body,
the first thing is that he must resign.
When there was a railway accident,
what did he do? He said ‘I am not
directly responsible for that but I
have got a responsibility because I
am the Minister’ He resigned
Here what do we see? He comes
today. I do not know whether he
will continue coming. When we are
discussing about the core of the Plan,
something happens on the other side.
1 do not know whether there is any
use of talking about the core of the
Plan.

The next thing is about the foreign
exchange. Is there no way in which
we can get foreign exchange? We
say there is a crisis. There are cer-
tain methods in which we can get
some more money. We are not
taking steps to get full value of
things exported. Take for instance,
tea. The market for tea in general
has been confined to a few counrties
mainly in the British hands, Coun-
tries like West Germany and other
continental countries are great con-
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sumers of tea Today those markets
are not tapped. We are losing a con-~
siderable amount in téa sales because
of - the process of resale, Since the
last two years, the agency houses
have been diverting bulk production
of the gardens under their manage-
ment direct to UK. at prices lower
than those prevailing at the Calcutta
auction. The evidence given by a
dealer before the Plantation Enquiry
Commission shows that -fine quality
leaves were resold to continental
market depriving India of the valu-
able foreign exchange_.

What is the result of this? Cannot
the Government take any action?
The result of this had been that the
consumer in the United Kingdom
and other purchasing countries had
been obliged to pay high price for
Indian tea while India gets only a
small sum of the foreign exchange
which will not do.

I will show you what are the prices
of tea in India and other places. A
pound of tea in the Calcutta auction
fetches Rs. 1/8 to Rs. 1/12. A
pound of tea 1n London costs Rs, 4
to Re. 5 In West Germany, it is
Rs. 18 and in Egypt and other middle
east countries, it is between Rs, 10
and 12. So, it can be imagined how
much foreign exchange this country is
losing, because we are producing
nearly 600 million tons of tea a year.
So, the result 1s this because we are
not purchasing from the garden itself
and send it, and thus we are losing so
much of foreign exchange.

Now, the State Trading Corpora-
tion is taking wup certain lines of
trade. Trading is now more and
more under the State Trading Cor-
poration. So State Trading Corpora-
tion should also enter the Csl-
cutta auction as well as the Cochin
auction and get tea from there and
also, they should directly go to the
field of purchase from the gardens
and export the product. In this
way, the foreign exchange earning of
tea may be increased by at least B
per cent over what we get now
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These are some of the methods by
which the foreign exchange difficul-
tles could be overcome. There are
other methods also. I do not go
into them. We see that the tea
which is sold at Rs. 1/8 here 1s sold
for Rs. 16 and Rs. 4 to 5 in other
countries, I say that the State Trad-
ing Corporation is there, and it should
enter the market and directly go and
purchase the tea from the gardens
so that we can get at lJeast 50 per
cent of the foreign exchange.

The other question that I have to
bring up 1s about linguishic States.
There were two questions formerly.
As far as the bilingual State of Bom-
bay was concerned, it was said that
when the people show by action that
they are for a linguistic State, then it
will be done So, the elections in
Maharashtra, the elections in Gujarat,
the elections in Bombay Corporation
as well as in other panchayats and
also in Parliament and elsewhere were
fought on that basis. The results have
shown that the majority of the people
in the country are for linguistic States
and I do not know what action the
Government is going to take. I do
not know whether the Government
are going to allow these things to
continue or whether they are going
to solve these problems.

Another important point is this
Under a democratic set-up, the States
or the Provinces have got autonomy.
But what has happened in Kerala for
the last six months will show that as
far as the Kerala Education Bill is
concerned, that Bill is still to be
assented to. There was some kind
of political discrimination. The Bill
was not assented to and it is said
that the Government will be advised
to send it to the Supreme Court.
Before passing a Bill, the State sends
it to the Centre for its recommenda-
tion and for its suggestions, and when
the Bill is returned and when almost
all the suggestions are accepted, and
when again it is sent up, it is held
up. I do not know whether there
was any instance in the history of
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this country for the last ten years
when any Bill was/dent to the Sup-
reme Court for opinion and decision
was taken thereafter. The President
can assent to it.

In 1956, more or less a smmilar
Bill was passed by Andhra Pradesh.
It came here and very smoothly it
was returned. I do not know why
this Bill from Xerala, even after a
long time, is still under consideration
and an opinion is given that it
should be sent to the Supreme Court.
As far as the Supreme Court is con-
cerned, any Bill can go there, even
those Bills which we pass in the Par-
liament are gomng there and the Sup-
reme Court is taking a decision. But
as far as the Bill from Kerala is con-
cerned, I am sorry to say that there
15 a very open political discrimination
and that is the reason why such a
step has been taken. Such a step,
even if taken in respect of any other
State, is not the way in which we
respect provincial autonomy. The
right of the States has to be safe-
guarded. That is another point that
I wanted to say.

These are some of the failures of
Government which I wanted to point
out in regard to the President's
Address.

Shrl Achar (Mangalore): Sir,....

Shri V. P. Nayar: We are discus-
sing | the President's Address, the
Address which was made before the
Joint Session of Parliament and we
have had a motion of thanks under
discussion. The Opposition Member
was speaking, especially the Leades
of the Opposition. But it is wvery
regrettable that the Treasury Benches
should be represented by only one
gentleman and he also does not hap-
pen to be a Cabinet Minister. I find
also that his attention bas not beem
undivided, because I find him with
a bundle of papers,

Mr. Deputy-Speaker: He mi?t be
taking notes of the speeches, ™
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The Minister of State in the Minis-
iy of Home Aftairs (Shri Datar): I
am taking notes.

Mr. Deputy-Speaker: I also expect
that some more Ministers should be
present here when the Address is

Shri V. P. Nayar: It is the Pre-
sident’'s Address—

Mr. Deputy-Speaker: ]I agree with
the hon. Member and I shall take
note of it.

Shri Pnnnoose (Ambalapuzha):
Make him a Cabinet Minister.

Mr. Depnty-Speaker: If I had the
authority, I would have done it
immediately.

Shri Achar: 1 thank you very
much for giving me this chance to
speak immediately after my good
neighbour, Shri A. K. Gopalan, who
comes from my neighbouring district.
I am glad of it more because cer-
tain problems which he referred to
are more or less similar to those with
which I am concerned,

He began his remarks by stating
that the President’s Address lacks
reality and that most of the observa-
tions in the Address are far away
from true facts. The first item he
took up was the question of rise in
prices in the country. There is one
thing which I' can assure Shri A. K.
Gopalan as well as this House,
Though he may not be having facts
and figures from all parts of the
country, one thing is certain so far as
the area from where we come, whe-
sher it be Kerala or a place which is
north of it, namely, the South Kanara
district, there is a trend towards
lowering of prices for the last four or
five months if not earlier.

Shri Subiman Ghose
What is the assurance?

Shri Achar: It is not a question
of assurance at all. That is an
existing fact. Just compare the

(Burdwan):
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commodity of that ares, rice, with
the other things. About rice, I
have a grievence against my Kerala
friends populated as they are to an
extent of sbout 1,200 persons per
square mile. They are often taking
away the rice which we are having
in our parts. Apart from that ques-
tion—who is responsible for this rise
in price,—one thing is certain. As
1 pointed out just pow, the price is
certainly going down from the last
four or five months at least. All that
the speech of the President says in
this respect is that there is a trend of
the prices going down now. I do not
think that the facts and figures which
my hon. friend Shri Gopalan gave or
the general reports which we are hav-
ing from all parts of the country could
contradict this bare statement. This
bare statement could not be contra-
dicted. Prices are really going
down, and there is no doubt about it.
So, one item of attack that the Pre-
sident’'s Address is far away from
reality falls to the ground,

The next point my hon. friend took
up was the question of land reform.
He was pleased to remark that
nothing is being done on this ques-
tion. Is this correct? If that 1is
80, I have also to blame the Govern-
ment set up by his own party. But
I am glad to say that it is not a
correct fact. We know that in Kerala
as well as in other areas attempts
are being made to have very effec-
tive land reforms. It may be that
all of a sudden, all the required
reforms may not be implemented. It
is a very difficult problem.

There are people who have earned
their property by their sweat. All of &
sudden, you cannot say “I will con-
fiscate all this property and distri-
bute it among the tillers of the soil.”
We also agree to the principle that
ultimately the land must go to the
tiller. But reforms cannot be car-
ried out in a day; and I hope Mr.
Gopalan will agree with me on that
point. Even their own Government—
I refer to the Government of Kerala—
could not carry it out,
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An Hon, Member: Are you justi-
lying it?

8hrl Achar: I am not justifying it.
1 am only saying that there are diffi-
culties and reforms cannot be effect-
ed in a day. This matter has been
considered both in this House, with
which I am more familiar, and in
other Legislatures and some reforms
bave been effected. The tiller has
been given permanent interest in
his land and attempts have been
made to settle fair rent. In Kerala
also such reforms cannot be brought
sbout overnight. They have
sppointed a committee and a Bill. .,

An Hon. Member: It is wrong.
Shri Achar: That is my impression,

Mr. Deputy-Speaker: If the hon.
Member is attempting to reply to all
the interruptions, he will not be able
to proceed.

Shri V. P. Nayar: He could have
approached us for facts.

Shri Achar: I do not want to divert
my attention. So far as Kerala is
concerned, though they have formed
a Government about 8-9 months ago,
still they have not been able to pass
a statute. My impression is that a
committee was appointed. I am not
quite sure about it. My friend to
my right contradicts it. Whether
there is a committee or not is not
the material point. They have not
been able to have a statute, giving
effect to all the reforms they wanted
to have.

I am only stating these facts to
rebut the charge against the Govern-
ment, whether it be the State Gov-
ernments or the Central Government,
that no efforts have been made by
them to have land legislation. It is
not at all correct. If anybody is far
away from lack of reality, I may
sgy that it is the hon. Deputy
Leader of the Communist Party,
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because efforts are being made to
have this legislation.

Then my neighbour referred to the
question of linguistic provinces. I
have a specific grievance there
against my neighbour. I have spoken
on this subject on former occasions
also. Now Kasargode taluk is an
area which belongs to the Kerala
State. In fact, this point was raised
even before the States’ Reorganisa-
tion Commission, and they have
almost conceded the point. Subse-
quently, I may point out, Mr. Gopa-
lan also, during the election cam-
paign, conceded that at least two of
the firkas, Manjeshwar and Kumbla
should go to the Mysore State and
only Kasargode should be referred to
arbitration.

Mr. Gopalan was very eloquent
about the results of the two elections
held in the bilingual State of Bombay.
I may point out that so far as this
area is concerned, even recently-—of
course, it does not form part of a
separate constituency: it has only a
population of 1,80,000—almost all the
panchayats in that area have passed
resolutions that this portion must go
to Mysore.

Shri Punnoose: When was the last
panchayat elections? , Was it some-
time back or recently?

Shri Achar: Recently. No, there
were no panchayat elections. These
are the resolutions.

Mr. Deputy-Speaker: If the hon.
Members want to rule some part of
the country, they must be prepared
to listen to criticism even when they
think it is not justified.

Shri Achar: In fact, they have com-
mitted themselves to that during the
last election. I refer to that aspect
of the question. As I said, if they
value the results of elections, as Mr.
Gopalan referred to the elections in
Bombay State, I suppose they must
8lso value the results of the resolu-
tions passed by the panchayats in
his own constituency. Not only that.
1 may point out that the Malabar
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District Board agreed to this princi-
ple and they said that Xasargode
portion must go to Mysore.

Se, If Mr. Gopalan can claim this
principle in dealing with bilingual
Bombay State, I hope he will adhere
to what is happening in his own
constituency. If the Chief Ministers
of Mysore and Kerala agree, this
question cbuld be very easily solved,
and the grievance of the Kerala peo~
ple, especially the people of that area,
would be solved. As the Home
Minister has been repeatedly saying,
if the two Chief Ministers come to
an agreement, the question could be
easily solved 8o, if Mr, Gopalan
could plead for this principle in
Bombay, may I request him to persu-
ade his Chief Miister to agree to
this principle, so far as Mysore is
concerned, in respect of Kasargode
taluk?

Shri B. S. Murthy (Kakinada—Re-
served—Sch, Castes): What about
giving Kolar to Andhra?

Shri Achar: If the Andhra and
Mysore Chief Ministers agree, pro-
bably that could also be solved. But
I do not know whether Mr. Gopalan
is agreeable to ‘what he said during
the elections. During the last elec-
tion it was an issue.

Shri Dasappa (Bangalore): The
Kolar people do not want it. I do
not know why other people are
enthusiastic about it.

Shri V. P. Nayar: He is inviting
interruptions.

Shri Achar: So far as Kolar is
concerned, it is different.

Mr. Deputy-Speaker: Now we
should come out of Kerala,

Shri Achar: I wanted to speak on
other subjects also. I would only
emphasise one aspect of the question.
When I read the entire Address, the
wmost important thing that struck me

pages with 38 paras,....

An Hon. Member: How many
lines? {

Shri Achar: You may count it
yourself.

Mr. Deputy-Speaker: Hon, Mem.
bers should hear what- he has to
say. s

Shri Achar: I was only trying o
point out one aspect that the Address
does not emphasise the problem of
the agriculturists as much as it does
deal with the other problems. As
I pointed out, very few paras are
devoted to  agricultural problems.
No doubt, the question of increase of
food production is touched. Even
when that aspect is considered, it is
only from the point of view of getting
food for the town people some atten-
tion is paid. Para after para, only
the other problems are discussed. In
fact, our country is repeatedly stated
to be an agricultural country with
probably 80 or 85 per cent. of the
population.

Shri Nath Pai (Rajapur): 76 per
cent,

Shri Achar: Even in regard to
statistics, there is difference. Any-
how, there can be no doubt that at
least more than three-fourths of the
population are agricultural. But,
problems relating to agriculturists or
the conditions of the people in the
rural areas are not at all dealt with
with as much emphasis as are other
problems. In the most of these matters,
It is only the voice of the merchants
and lawyers probably, and other
vociferous people that is very much
heard, but the real welfare of the
villagers is not sufficiently attended
to. I appeal to the Government to
consider that aspect of the question
more than it is being done now.

Shri P. R. Patel (Mehsana): Mr,
Deputy-Speaker, we are very thank-
ful to the President for the Address
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that he has given to the House. But
I must submit that the Address has
not done justice to the agricultural
classes of the country. In this whole
address, there are only two or three
paras, paragraphs 5, 6, and 7 which
refer t{o agriculturists and agricul-
ture. Mainly it refers to the down-
ward trend in prices and more pro-
duction in the country as i the agri-
culturists are the happiest creatures
on earth. Their miseries, their diffi-
culties are not referred to. It seems
from this that the attitude of the
Government is not for the welfare of
the agriculturists. I must say it is
anti-agniculturist.

Our country is mostly populated by
agriculturists. I may be permitted to
say that 28 crores of people or more
live in the wvillages More than 82
per cent. of the people live on agri-
culture directly or indurectly. When,
a vast population of the country 1s
composed of agriculturists, naturally,
the Address of the President should
refer much more to the agricultural
side of the country than anything
else.

-

It has been said not by one, but by
many, that the core of the Second
Plan 1s agriculture. They have gone
a bit further and said that it is the
base of the Second Plan. It is the
base of Indian prosperity if at all it
18 to be  When 1t 1s the base, it
should be looked after first than
anything else. But, it is most un-
fortunate that they least care for
the agriculturists of this country and
agriculture of this country.

Everybody likes that the prices
should go down. May I submit that
those persons in this country who say
that foodgrains prices should go down
are enemies No. 1 of the country.
What is the condition of the agri-
culturists? I would only refer to the
Rural Credit Survey done by the
Reserve Bank. It has been said in
Vol. 1, at page 72 that fo- one-third
of the agriculturist families of this
country, their gross produce comes to
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That
agri-

less than Rs. 200 per year.
gshows the poverty among the
culturists. God is also very kind
to the agriculturists. I know mill-
owners and capitalists pray to God
for a son. But, God is very gracious
to the agriculturists to give 4, 5, 6.
Generally, an agriculturist family will
be composed of five or six. With a
gross income of Rs 200 a year, what
is the condition of the agriculturists
of this country? Do these people who
talk of lowering the food prices want
to make the agriculturists more poor,
I ask them? Do they desire that the
people who do agriculture should do
something else” In that report, it is
said that for more than one half of
the agriculturist families, their gross
income comes to about Rs. 400 a year.
That shows the condition of the agri-
culturists Do we desire that people
should be blind to agriculture?

14 hrs.
?
Some days back, our Vice-Presi-
dent had been to Poona. There
was some ceremony in the Poona
Agriculture College and a paper was
read by some student of the college.
He proudly said, the students of our
college have either become Directors
of Agricultu e or Magistrates some-
where Then, the Vice President said
that it is a sorry tale. The students
who learnt agriculture should have
gone to the villages and should have
been of help to the villagers and
agriculturists. In spite of this, they
too go to service. This is a sorry
talee. Why do these people go to ser-
vice, I ask? Why do the some of agri-
culturists like to be primary teachers
or patwaris? Why do they not conti-
nue in agriculture? The reason is this,
that agriculture attracts nobody.
Everybody talks of agriculture and
more production, but they do not
know the condition of the agricul-
turists; they do not care to see why
the educated people are not attracted
to agriculture.

The reason is that there is hard
labour and less income in agriculture,
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1 would say the least income, and
g0 the people are not attracted to
agriculture. It pains me to say that
the President who ought to have
spoken of these things, who comes
from an agricultural community, has
been silent on this point as if there
are no woes of the agriculturists; and
that too—this is a sad tale for the
country—he delivered the Address
to hon. Members of both the Houses
who have been sent here with the
votes of the agriculturists. It is the
agriculturists who have sent them
here by therr votes, but when they
come here they forget them. They
talk much of labour, strike, hunger
etc. If a man goes on hunger-strike
for a day or two, we have adjourn-
ment motions here, but the agricul-
turist community keeps on hungry
years togcther, and there 18 no
adjournment motion, nothing of the
kind. It has become a fashion now-
adays. just to p'case the city people,
the urban people, the educated people
and to forget the agricultural com-
munity. My submission is that the
House should be very kind to the
agriculturist class.

It has now become the fashion to
talk of co-operative farming, and this
talk comes from those who have no
farms and who know notHing of
agriculture. I may submit that is
not the cure for the agricultural com-
munity. What is required is that
they should be given agricultural im-
plements at low prices, fertilisers and
water at low prices. Instead of that,
what is haonpening® If you compare
the prices of fertilisers of 1949 and
today, you will find that they have
increased by 400 per cent.

Look at the charges levied for
water. There is a clamour, resolu-
tions are passed at Mussoorie, but
nothing is done. In my area, there
are tubewells and tubewells water
charges are levied, but if the water
is taken to crops other than food
crops, there is a penalty ranging from
Rs, 15 to Rs. 25 per acre. Why this
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penalty because the water is taken
for cotton crop? JIs cotion not agri-
culture? Should the agriculturist
only take to food crops and no more?
Should they be ever poor? Should
they not have money to buy clothes
and medicine for their children?
What this means I do not understand.
They must work just like cattle and
give the best they can,. nothing more
than that; then they should die.

My submission is that the couniry
should look at the agricultural prob-
lem, and for this purpose I have
moved. certain amendments to the
President’'s Address. My amend-
ments a:e 108, 22, 23 and 24.

One pont is about arresting the
fall of prices of foodgrains. It has
been said that the prices are going
down, and the President is happy over
the matter. Prices going down means
a great thing to the agriculturists, and
if we go on importing foreign food-
grains, I do not think we shall be
self-sufficient in agriculture. We have
to draw a line somewhere, even though
we are required to pay more for the
foodgrain we should do it rather
than import foreign foodgrains. The
President of the Congress Party a
month back said that we spent about
Rs. 75 crores to pay the freight
charges of foreign foodgrains. If the
Government can pay Rs. 75 crores for
freight charges, it they can pay
Rs. 100 crores a year for the import
of foodgrains, why should not that
money be spent here, and people be
asked to pay a :upee or two more for
foodgrains produced in this country?
This is the way to encourage agricul-
ture in this country and remove the
poverty of the agriculturists. The
present policy is suicidal to the
country, and I must say that it
mortgages the future of the country
to fo-eign countries. We know that
the foreigners came here for trade
and they usurped the whole country.
Today we are mortgaging our country
to foreign countries. God knows
what will happen, I humbly submit
that the policy should be changed.
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Whenever the prices go down, it
should be the grave concern of the
Government to see that they do not
go down beyond a particular extent.
Government says: “Yes, we are there.
‘When the prices go down, we  shall
come forward” but when will they
come forward I want to know. What
should be the price? They say “econo-
mic price”. Have they defined any-
where what is the economic price?
It is an expression used for the satis-
faction of the agriculturists.

If teachers go on strike, Govern-
ment comes forward. They say,
everybody says that there must be
living wages. I want to know what
should be the living wages for agri-
culturists, whether an agriculturist
family’s living wages should be Rs. 100,
Rs. 200, Rs. 500 or Rs. 1,000 a yean
There should be some standard. First
we must come to the conclusion that
an agriculturist having an economic
holding should get a net income of
Rs. 1,000 or Rs. 1,500 and then the
prices should be fixed so that the agri-
culturist may get living wages.

Today we are talking of giving
living wages to the mill labourers, to
the sweepers, to the clerks, to every-
body. They want living wages and
they must have, but the agricultu.ist
need not have any living wages. This
is an injustice to the agriculturist
community. Injustice is done by
those persons who had been fortu-
nate to come to this hon. House with
the votes of the agriculturists. The
only reason is that the agriculturists
are not organised. Everybody is
organised. From the beginning of
this world, ag iculturists had been
there, but they thought not of
organising themselves. At that time
they had been praised like anything.
The poet sald: =77 &Y oy & &y &
“You are the father of the whole
universe”. The father had torn
clothes and an empty belly and the
sons became happy. That became the
condition of the father.

Very lately our Congress President
has been good enough to say that the

is a farmers’ organisation.
Just in order to see that thav do nnt
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organise themselves it has been said
that this is farmers’ organisation. If
the Congress is a farmers’ organisa-
sation, the Congress being in power
and commanding a majority in this
House, the President also coming with
the support of the Congress, why do
they not talk of the agriculturists and
their difficulties? That falsifies the
story that the Congress is a farmers’
organisation.

There is one thing more. The Gov-
ernment should now appoint a com-
mittee to find out what is the equit.
able fair and reasonable price of
foodgrains. Without domng that if you
say that we are for an ecqouomic
price, that is a very vague
term. 1 desire that a commitee
should be appointed and I request
this House to look to the worries of
the agriculturists. Especially, I
request the hon. Members on the
Congress side to bring pressure on
the party and on the Government to
see that such a committee is apointed.
At the same timve, the committee may
be asked to fix a minimum standard
for the agriculturists. An agricul-
turist having 15 or 20 acres must get
Rs. 1,000 net for his family per year.
That should be the standard. I do
not wanit more, But 1f nothing is
done, it will be a very pitiable story.

Reference has been made in the
President’s add:ess to the community
projects—so many villages are covered
by the projects and so on. There is
one project in my district. 1 have
moved in the area, but I do not find
that the agriculturists have become
happier because of the project. There
are some school buildings and library
buildings here and there; it is a good
thing. But what is reguired is that
the people, the agriculturists, should
be inspired and enthused. They must
feel that they are working for the
nation and the country is theirs. Ten
years have passed since our independ-
ence, but the feeling is not there in
their minds that the country and the
Government are theirs. The feeling
is that instead of Britishers, the
Congress people are ruling. We should

remove that feeling and for that
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purpose I have an amendment No. 21
with a view to bring that matter to
the notice of Government.

Mr. Deputy-Speaker:
Congress should not rule?

Shri P. R. Patel: No, Sir. I per-
sonally feel that if there is any politi-
cal party in the country today which
can govern the country, it is the
Congress,

Some Hon. Members: Hear, Hear.

That the

Shri P. R. Patel: But the Congress
should manage the affairs in the most
democratic way. ‘Today I feel that
the Congress is giving up democratic
methods; it is talking of democracy
but following undemocratic methods.

Some Hon. Members: Hear, hear.

Mr. Deputy-Speaker: Both “Hear,
hear”s cancel each other and we
remain where we were

Shri P. R. Patel: Through my
amendment No 21, I have requested
the Government to implement the
spirit of democracy and Constitution.
Our Constitution 1s most democratic.
I have read the Constitutions of Russia
and China and I must say that they
are as democratic as ours. But what
1s required 1s that the spirit of
democracy should be implemented.

Everywhere, 1n Bombay State and
throughout the country, there is a
development board. In my district,
before we were elected, the nomina-
tion was limited to 18 But unfortu-
nately out of 12 seats, we bagged
11 seats and 2 M.Ps Therefore, the
nomination was increased to 38. That
is the way democracy is working.
Those persons who were defeated
have been brought into this democratic
institution. A man who was defeated
in the Assembly election was put as
the Vice-President of this board. Is
it democracy? I have seen taluk
committees where also these defeated
persons were put. This is the most
undemocratic way of working. A
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council was nominated
for the whole of Gujerat
excluding Surat and Saurashira.
There all Vice-Presidents of the dis-
trict development boards were put.
The Vice-Presidents of these district
development boards were nominated
by the Government and fortunately
they were all defeated members.

regional

Mr. Deputy-Speaker: The hon.
Member has got a good handle to go
to the voters,

Shri P. R. Patel: Should I fight
against my Government if they leave
democracy? Let democratic methods
be there. I for one prefer the Con-
gress to any other political organisa-
tion, because I have the faith that at
least the Congress will take up this
matter, that youngsters will take up
this matter and it will be a democratic
body.

We know how newspapers are con-
trolled by Government advertisements
and advertisments of Corporations
managed by Government There are
secret circulars, Mr. Bharucha will
be a witness for the fact that the
Bombay Government was pleased to
issue a secret circular that the adver-
tisements be given only to certain
newspapers and none else. This is
the way public opinion is sought by
the Government. My only humble
submission is that for country’s sake,
for democracy's sake, for the Consti-
tution’s sake, the Government should
be more democratic.

st wifwre A (Frer—a—
waafaa wmfwat) : weefa Sareme
#, e wfedw ¥ wAET ) A
wzafr wgYe & wifirareor faar aay
¥ gagaraogia | sk
fod o Sk aga € Q& W
giew s fr A

g oft ¢ 5w o A F
TR FTHr awear firelt § Wik @
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Shri Braj Raj Singh (Firozabad):
Even Ministers of State have evaporat-
ed. Your wish was that Cabinet
Ministers should be here.

Mr. Deputy-Speaker: 1 had asked
that some other Ministers should also
be here, but there was some special
tunction, a lunch in honour of a dis-
tinguished visitor. Therefore, there
were certain compulsions. They wilk
be here very soon.
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Shri Siva Raj (Chingleput-Reserved-
Sch. Castes): There is no quorum m
the House.

Mr. Deputy-Speaker: The bell may
be rung—Now, there is quorum. Shri
Dharmalingam, The Speaker has
allowed him to speak in Tamil. It
looks as if he can speak in English
also.

**Shri Dharmalingam (Thiruvanna-
malai): Mr. Deputy-Speaker, Sir, I
rise today with mixed feelings of
pleasure and pain to express my views
on the President’s Address. I regret
very much that the Address has woe-
fully failed to delineate the sorry
state of affairs prevailing all over the
sub-continent, particularly in the

South,

As the House 1s fully aware, the
language problem has of late be.en
agitating the minds of all of us with
more force and strain today than ever
before. It is more so due to the fact
that very important members of Gov-
ernment go about making irresponsible
and 1l-conceived comments on this
issue all over this sub-continent. I
humbly beg those v-ho man the Gov-
ernment at this moment to pay heed
at least to the wise counsel of Shri C.
Rajagopalachari, their erstwhile col-
league and leader, if considerations of
prestige induce them to turn deaf to
“g]1 reason and logic” from any other
quarter. (Interruptions).

Mr. Deputy-Speaker: Order, order.
‘Though hon. Members may not follow
what is being said, they should listen.
We have to try to learn and we cannot
learn unless we listen.

Shri Dharmalingam: I am really
thorrified when I even imagine the lot
of the South Indians, if, to use a
milder word, the “Hindi enthusiasts”
succeed in their nefarious attempt to
impose their language on the people
of the south. I sincerely hope and
fervently plead that wiser counsels
would prevail with the Government
and would successfully persuade them
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to shed their ‘42 per cent’ complex. A
language, I humbly submit, is some-
thing which is evolved gradually in
the minds of a people for ages and
can’t be overnight super-imposed on
them by a stroke of pen. A language
has to permeate all the facets of a
man’s life before it can have its sway
over him. Shri C. Rajagopalachari
has rightly pointed out that the mere
fact that 42 per cent of the people of
this sub continent speak a language
in a distinctly contiguous' geographic
entity, cannot be a valid ground for
imposing it on the people in the other
portion of this sub-continent who
speak distinctly a different group of
languages, namely, the “Dravidian
group of languages”. Apart from
considerations of contiguity, sentiment
and ethnic identity, even the consi-
deration of utility does not go in
favour of Hindi being made the “Inter-
State language” in this multi-glot sub-
continent. *

The recent incidents in the Punjab
go to prove beyond a shadow of doubt
that the “Hindi enthusiasts” are
dreaming of a Hindi Empire. The
mammoth procession of the Sikhs,
headed by Master Tara Singh, in
which our hon. Deputy-Speaker,
Sardar Hukam Singh, also participat-
ed, we all witnessed in this city in the
wake of the Republic Day festivities
cannot be ignored or dismissed aside
as mere “exhibitionism”. It represents
the true and innate sense of indigna-
tion of the Sikhs in Punjab against
the diabolic attempts of the commu-
nalists to obliterate the Sikhs as a
people in the name of “Language”.

Allow me to take this opportunity to
appeal to the Government to ponder
well over the incidents which occurred
in Madras on the 6th January last
when Prime Minister Nehru visited
that city. They are truly indicative
of how the minds of the people of
the South are exercised over the
language issue. I may also admonish
the Government as our Prime Minister
was wont to remind often the British
imperialists before 1847 that an ancient

**English translation of speech delivered in Tamil
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and hercic people like the South
Indians cannot be coerced into meek
submission by a policy of suppression.

1 have only to hope that calm and
dispassionate thinking and better judg-
ment on the part of the Government
will convince them of the imperative
need to continue the status quo by
retaining English because “efficiency,
scientific inquiry, wide dissemination
of knowledge and international
contacts” have to be continued and
promoted. English is par excellence
eminently suited to all these purposes.

Sir, I am afraid, I am constrained
to make a few observations on the
glaring omission in the Address of
any steps at least contemplated by the
Government of India to ameliorate the
conditions of the South Indians who
are faced with harassing problems
abroad in countries like South Africa,
Burma and Ceylon. The plight of
Tamils especially in Ceylon merits
more serious consideration and sym-
pathy than 1t has hitherto been given
by the Government. I may also exhort
the Government not to be callous and
indifferent towards the sufferings of
these people just because their origin
happens to be from the unfortunate
South, which is far distant from Delhi.

Sir, even in the matter of allocation
of funds in the Plan to the States,
South is meted out a step-motherly
treatraent. I will cite, on the floor of
this House, only one prominent
instance due to dearth of time, where
out of a total provision of Rs. 20
crores for the construction of 3581
tube-wells all over the sub-continent,
1500 sre to be in UP. alone. Uttar
Pradesh is a state which is rich in
water resources where a tube-well can
be considered only as a “fifth wheel
to the coach.” On top of this injustice,
even the Neiveli project, which has
been doled out by the Centre after
much heart-burning is being delayed
badly. If the Government is really
sincere to implement a policy of in-
diseriminate industrialisation all over
the sub-continent they could have by
this time explored the possibilities of
a raw fiilm manufacturing industry in
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Madras where the film industry has
struck deeper roots than elsewhere in
India, barring, probably, Bombay.
They could have thought of a heavy
chemicals industry in Polur taluk,
Madras State. They could at least
have disabused their minds of all pre-
judices they developed against the
enterprise  sponsored by no less a
person than a stout Congressman and
former Minister of the Madras State,
Mr. J. L. P. Roche-Victoria. I will

confine myself to these few examples
today.

May I in peroration warn those at
the helm of affairs that should they
fail to concede the legitimate and just
demands of the people of the South
on such issues, the ill-feeling already
existing between South and North
will be magnifled still further to
gigantic proportions and may take
ugly turns. May reason substitue
their sentiments and the object of all
their gubernatorial activity be justice.

Mr, Deputy-Speaker: One thing I
might make clear. When an hon.
Member speaks in a language which
is neither English nor Hindi but his
own mother tongue, then, it is his
responsibility that the version that he
releases to his own Press must be in
conformity with the translation that
he has given here in the office. Nothing
beyond that should go there. This
might be explained to the hon. Mem-
ber if he does not understand English.

Shri Dharmalingam: I have already
given it.

Mr. Deputy-Speaker: I think he can
speak English. I am not asking for
a fresh translation. I have got the
translation. I only say that the ver-
sion that he releases to his own Press
in the south should be in confirmity

with the translation that he has filed
here.

Shri Dharmalingam: Yes,

Swami Ramananda Tirtha (Aurang-
abad): The President’s Address is not
expected to refer to all the issues that
face the country, and, therefore, it is
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wrong to call it unrealistic. It only
points out some of the main iss.
that need solution and gives a general
indication of the manner in which
Government desires to move in order
to solve them. Therefore, one should
not be disappointed if one does not
find all that he desires contained in
the Address.

Sir, a< far as I have been able to
gather, the Address contamns a note of
cautious optimism. It is not oblivious
of the hardships and difficulties. It
also gives us some hope and expecta-
tion as to how the future 1s going to
be shaped.

The corc of the Plan has to be
implemcnted, whatever the difficulties
we lhave to face. We shall have to
deviate them and the core has to be
implemented. Therefore, it is quite
necessary that a continued vigilance
is exetcised over all the activities
which pertain to this Plan. As the
Address has stated there has been
some improvement mn the situation. It
is not good and proper to depend upon
external aid, whether in the form of
loans or grants, for a long time in
order to build up the economy, indus-
trial ana agricultural, of the country.
Ther2 1s nothing humiliating or
nothing derogalory m asking for help;
but, that should be only for a certain
period and not beyond that. Anyway,
our country finds it-elf in a difficult
situation and, therefore, if we ask for
external aid, there is nothing wrong
and we should welcome and thank all
those countries who have helped us
at this critical moment.

I have to point out one or two
points in regard to our production
activity, particularly, agricultural pro-
duction. I do not want to dispute
any of the observations made by the
Government from time to time. But
the price structure has got to be sta-
bilised at some level or other. So far
as agricultural produce is concerned,
1 speak with some experience—I am
not an agriculturist but I have inti-
mate coniacts with the peasantry of
the country—and I would like to make
two suggestions.
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Only last month I had an occasion
to address a training centre of the
Gram Sevaks, one of the 48 centres in
the country., The Principal of that
college told me very emphatically that
unless a minimum price for agricul-
tural produce is fixed, it is very diffi-
cult for an agriculturist to go in for
more production. Why? There is a
bumper crop and the prices go down.
There is no incentive, they say, for
the agriculturists to grow more, Either
there must be a social instinet or
there must be some minimum guaran-
tee of the prices. If there is a down~
ward trend, the agriculturist will
naturally feel that more efforts are
uncalled for because they stand to lose,
Let us understand that psychology.
Let uc fix the price of agricultural
products at some minimum level
which 1s commensurate with the price
structure 1n other categories also. It
is one suggestion which I would like
to make.

Therc 1s another suggestion, It may
be a novel one. All the same it is
imperative. I do not say that the
Government has not done anything in
regard to enacting land legislation.
Certain steps have been taken. They
have gone some way in raising the
agricultural production but the land
problem is being pursued in a halting
manner. We talk of provincial auto-
nomy. Are we going to leave the
question of land reform to the sweet
will of the State Governments? While
speaking on the General Budget last
year, 1 appealed to the Government to
lay down a definite target of period
in which certain things have got to
be done. The ceiling is not yet com-
ing though the Congress Party has
very clearly stated that .the 1land
reform must be executed here and
now. I do not want to refer to any
particular State Government because
they would not like to be referred to.
In some of the southern parts—Ileave
alone the northern parts which are
big and so, slow—it does not ‘seem
that the Governments have made up
their minds finally and completely to
put a ceiling on personal holdinga.
The peasantry is suffering enormously.
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1 had a chance to visit a score of vil-
lages only last month in connection
with bhoodan work. If we analyse
the content of the population of a
particular viliage, we find so many
landless agricultural labourers,

I wan! to suggest one thing for the
consideration of the Planning Com-
mission and the Government of India
as a whole, I am given to understand
that in Japan and China the agricul-
tural land which is cultivable cannot
be sold or purchased. I do not know
but it must be correct because it has
come from a very responsible person
who was speaking at a seminar. I
was present there. If that is so, can
we not do something in that direction?
When the land is sold the person who
holds the land has no interest. He
will not cultivate it and there will be
no greater production. This may be
a revolutionary suggestion but today
or tomorrow India will have to accept
it. Otherwise, there is no solution to
the problem. I am confident, whether
the Parliament agrees or not, that
many people in the country believe
that personal owmership -of land has
to gn. This may be a revolutionary
suggestion but unless it is accepted,
there is no way for increasing agricul-
tural production and economic pros-
perity.

On page 4, the President’s Address
refers to community development and
nationa! extension service projects.
The Mehta Committee has gone into
this matter very carefully and deeply.
I must in all earnestness pay a tribute
to the Chairman and the Members for
having studied the problem thoroughly
and given certain concrete suggestions
which have been accepted by the
Government and which others also
may accept. What is the defect? In
these flve years, though we have con-
structed some buildings and laid down
certain roads, we have not touched
the agricultural sector. We have not
been able t6 create that enthusiasm
in the people which is the main object
of the community development pro-
Jects. People have to act. They have
to be their own leaders and not the
BDOs or others. It is a bureaucratic
machinery that is working these deve-
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lopment projects. I think there 1s
something very fundamentally wrong
in the approach. This was so clearly
made out by that Committee’s report.
I hope all the Members have gone
through it. It is a valuab’e report. It
has been said that at the lowest level
in the national extension service, there
should be a co-ordinated and integrat-
ed administrative pattern of all the
developmental activities. If that is so
and if the gram sevak or the BDO is
made the ex-officio Secretary ot the
organisation, his responsibility will be
greater The failure of the community
development activity is more due to
the laxity on the part of the adminis-
trative machinery to reach the village
in time. We have seen so many ap-
proach road being destroyed in the
ramny season. The school buildings
will go down if they are not helped in
time.

1 do not want to take the time of
the House in detailing all these handi-
caps. We talk of agricultural produc-
tion If we leave all these villages
where the NES and CD projects are
being worked out of the pattern, we
shall not be able to show much pro-
gre s

I also wanted on this occasion to
make a reference to the problem of
official language for India about which
the President has something to say in
his Address Parliament will have an
opportunity of discussing this parti-
cular matter in due course. The Com-
mittee of the Parliament is sitting and
I do not know whether I should say
much about it. But since the matter
has been stated by the President in his
Address, I have to say one thing with
great and due respect for our revered
leader Rajaji. I fail to understand
and alsn I am very much pained to
see that—it is not a personal reference
and I am speaking about a particular
issue—-=till some of our countrymen,
very eminent persons, fail to see that
after all it would be one of India’s
indigenous languages that will be an
official language. Let us once for all
mentally reconcile ourselves that
Englich will not and cannot and is
not going to be the official language
of this country. It has to be one of
the Indian languages that is to come
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in as an official language. English is
not an Indian language though it has
its value. I stand for its progress and
for its retention in whatever it is
possible and necessary and desirable
for the progress of this country.

Well, the matter has developed to
such fearful and terrible extent that
there is a talk of getting rid of Delhi.
‘What do they mean? What does that
section of the people mean by saying
that they want to get rid of Delhi?
‘When they want to get rid of Delh,
they want to get rid of India. Delhi
will be there. In all humility and
earnestness, with pain and anguish, I
would appeal to the friends who stand
for this secession: please halt; re-
consider the position; do not act in the
way i which you are acting today.
And God forbid, let us not divide this
country once again. That is all I have
to say on this subject at this stage.
Being a Member of the Parliamentary
Committee on official language, I do
not want to express any of my
opinions.

I am coming to a close. We have
heard much about corruption and only
the day before yesterday, there was a
Bill and so much was talked about it.
The Minister in charge had something
to say there. He stated that the
volume of corruption had not grown.
There was a greater exposure of it.
It is being more and more exposed. I
do not know. But the feeling
amongst the people is that corruption
is growing. Let us not be blind to
the reahties of the situation. Corrup-
tion is there. People feel it is grow-
ing. It is now the duty of us al}, in-
cluding the Government—I do not
exclude the Members of Parliament—
to see that this feeling is removed by
taking certain effective steps. This
feeling has to be changed. If the
people carry the feeling that the Gov-
ernment is corrupt and administration
is corrupt, then there is no hope. All
your progress will be halted. So, it
is no use taking shelter under certain
procedural rule: that you cannot
remove X and Y because of certain
rules which stand in the way. Amend
those rules here and now, immediate-
ly. You cannot take shelter under
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the procedures. If there is corruption
and you are convinced of it, do not
wait for the proof. The proaf will
never come, because it is done in a
very insidious manner. But once
when there is a prima facie case, and
circumstantial evidence is there, let
us be bold enough to remove that
lapse even though I agree that there
will be some small element of
injustice done. .

Even the Constitution, if necessary,
will have to be amended if we have
to root out this corruption, because
thi. Constitution also comes in the
way. So, what I suggest is this. Let
us be bold enough even to amend the
Constitution if it is necessary and not
make this administrative personnel
something sacrosanct and not to be
touched All of us are very keen
about 1t and this democracy which we
claim to build up in a healthy manner
must b¢ strengthened. We have made
once for all a resolve that our econo-
mic progress will be achieved only
through democratic process. So, it is
necessary that democracy is healthy,
is purc, is incorruptible and there is
enthusiasm among the pcople. If
there iz lack of enthusiasm, as I
understand it, 1t is due to our own
lap e. It is no use crying hoarse
against one party or another. The
nation as such has to enliven its own
conscience. Let us appeal to our own
conscience first. Let us first be our-
selves incorruptible—each one of us.
Even in public life there is corruption,
as wo know; it is not only in the
administrative sector.

So, if each one of us looks to him-
self and wherever there is any lapse,
if we 1emove it with a strong hand,
with firm determination, democracy
will function more healthily.

15:06 hrs.

Shri Naushir Bharucha (East Khan-
desh): Mr. Deputy-Speaker, Sir I am
afraid I am unable 1o share the enthu-
siasm of several of the hon. Members
who, without the reservation of ex-
pressing official regret, desire to
support the motion moved by the
proposer for voting thanks to the
President.
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An Address like this is expected to
convey the programme of the Gov-
armmment as well as to point out to the
nxdon the difficulties it has to en-
counter. One regrets that in this
particular case, one does not find
either the correct statement as to the
state of the nation nor any idea about
the difficulties which the nation is
going to encounter very shortly nor
any suggestion as to how these diffi-
cultie; are going to be overcome. 1
therefore have tabled a motion saying
that the Address unfortunately tends
to create a sense of self-complacency
which is truly dangerous for the
nation to entertain.

We have got the second Five Year
Plan lcoming large on the horizon, and
the numerous difficulties with which
this Plan is teeming, particularly in
the matter of inadequacy of resources
both internal and external. Ever since
I have been in this House, on the
various occasions whenever I have had
an opportunity, I have been seeking
information from the Government
where the internal resources with
which you propose to finance even the
core of the Plan is to come from. God
alone knows up till now what the core
is going to consist of. Figures have
been repeated ad nauseam showmg
how originally the planners
desired to provide the internal
resources. We were told that
Rs. 800 crores were going to
come from taxation and additional
taxation, and Rs. 1,200 crores from
market loans and small savings. There
was going to be Rs. 800 crores of ex-
ternal aid and Rs. 1,200 crores of
deficit financing. It was proposed to
fill up a gap of Rs. 400 crores from
various domestic resources which I fail
to notice. There was also a proposal
of railway contributions and also that
the provident fund deposits will pro-
vide another Rs. 400 cres, totalling
Rs. 4,800 crores which is an old figure.

Since then we know that as & result
of the rise in prices of various things
which the planners did not foresee,
the cost of the Plan is going to be
Rs. 5,400 crores plus an additional
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import of foodgrains because of a bad
harvest plus Rs. 50 crores of addition-
al defence expenditure, all this total-
ling to Rs. 5,600 crores. The resources
fall short by nearly half of this
amount,

I have repeatedly asked where the
resources from which you are going to
finance even Rs. 4,800 crores wilY
come from. I accuse this Government
that it is holding back vital informa-
tion which is of utmost importance to
the nation. If an Address on an occa-
sion like this does not give the slight-
est indication as to wherefrom either
the internal or external resources are
going to be acquired, I ask, what use
is this Address?

Take only the case of external aid.
The Finance Minister, just about the
time of the last budget stated that
Rs. 750 crores was our requirement.
Since then, he has revised it and
stated that the foreign exchange gap
will be bigger still. But today there
is not even the slightest indication in
the address as to how this abnormat
gap is going to be bridged. Instead
of that, there are self-deluding refer-
ences that the withdrawals from the
Sterling Balances are going to be on a
smaller and smaller scale.

I ask: what type of address is it
that refuses to take the nation into
confidence? Do I understand that the
Government believe that this nation is
so very foolish that if difficulties are
placed before the nation in their cor-
rect perspective, the nation will do
something unwise? Why is the Gov-
ernment afraid of taking the nation
and this hon. House into confidence?

I have been asking this question and
I regret to say that so far Govqnment
have evaded replying. If the House
does not know how the core of the
plan is going to be financed and what
is the state of the nation’s economy,
what is the use of sitting here? If
even this information is denied to us
in spite of repeated requests, there is
no point in our sitting here.
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I also desire to stress about the
foreign exchange business. Out of the
Rs. 800 crores that we badly require—
and the gap is increasing—we have
acquired only 226 million dollars or
Rs. 113 crores from the United States,
Rs. 20 crores from France and Rs. 25
crores from Japan, making in all
Rs. 158 crores. We are deeply thank-
ful to those countries which have
staved off our immediate bankruptcy;
but the gap remains still unfulfilled.
To my mind the additional amount
that would be required to be spent by
the country for foodgrains and def-
ence equipments might practically
swallow up the aid which we have
secured from the United States, Japan
and France.

So, the major problem stares us in
all s‘ark reality and for that the
President says in his address that our
resources are dimmishing gradually.
Is that a solution? Therefore, I have
stated in my amendment that the
address tends to create dangerous
self-complacency in the nation and
the Government should have come
out boldly and narrated to the nation
the difficulties that it must encounter
in all their stark reality.

With regard to food situation and
the price-level, I am amazed that
again there has been signs of self-
complacency. We have been told that
the prices are gong down. As every-
body knows, particularly the women
section, the prices are going up by
leaps and bounds Consumers’ goods
are scarce If a point has fallen here
or there in the price of foodgrains, I
sce no cause for jubilation, much less
for coming to the conclusion that the
priges of foodgrains have started fall-
ing. ®here might be various set-backs
and a little bit of fall on account of
local conditions or other causes may
accur. But that should not lead us to
this wide, sweeping generalisation, for
which this Government is responsible
in the Address, that the prices of
foodgrains have fallen.
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What is more, even the position
with regard to foodstuffs is not being
revealed to the nation in all its stark
reality. I accuse this Government of
concealing from the nation the tirue
state of affairs, and the true state of
affairs is that they are going to en-
counter a serious situation. In spite
of that, what do we find? The Presi-
dent says that we have got ample
reserves. We have got about 1,200,000
tons of foodgrains and that will last
only for one week—168 hours; nothing
more than that And we shall be
eating into these reserves from the
beginning of April or flnish perhaps
by the end of April.

I ask: why is it that this Govern-
ment is so very complacent? Why is
it that this Government deludes the
people into a false sense of security?
The President says that there has been
a fall in prices, and yet I was sur-
prised to read an answer by the
Deputy Finance Minister, Mr. B. R.
Bhagat, explaining the particular rea-
sons for the falls m collections of
small savings in the Rajya Sabha on
the 11th of this month. He stated:

“The continued rise in prices
and the higher cost of living re-
duced the capacity to save.”

I ask: which of the two versions are
we to accept as correct?

It has also been stated times with-
out number that the amount by which
our production of foodgrains has
fallen short is only ten per cent. On
one occasion I said that this is not a
small thing Ten per cent means any-
where round about 6% million tons.
It really means ten per cent. on the
basis of the, existing population, that
is, 33 crores of people. 33 crores of
people will be affected by famme or
near-famine conditions and yet we are
told in the address as if everything
is all right. 1 fail to see the reason
why the nation is lulled into a false
sense of security.
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Coming to the question of our part
in world affeirs, I have no hesitation
in paying a tribute to the very able
manner in which the Prime Minister
has been handling foreign affairs.
We, who are really militarily a
fifth-rate power, make no mistake
about it—we have built uwup a
stature in the comity of nations, which
really is the admiration of the entire
world, and that is due to the fact that
we have followed a policy of non-
alignment, a very wise and sensible
policy. We have sincerely made efforts
to see that world tension has been
relieved as much as possible. But our
efforts have not been successful.

Then 1 do think that much more
can be done by India, possessing as
she does the advantage of moral
stature in the comity of nations, by
inviting small nations to a conference,
not only for denouncing the policy of
the major powers in not stopping
thermo-nuclear tests and not banning
thermo-nuclear weapons, but also for
condemning them for their failure to
arrive at some measure of agreement
on disarmament. It might be said
that smaller nations are attached to
one bloc or the other, and the con-
ference may not be of any use. But
my reading of history has taught me
to believe that often very small and in-
significant nations reach at conclusions
which are really milestones in the
history of humanity. I would, there-
fore, urge the Government to consider
this aspect of the situation.

I desire to refer briefly to the
Kashmir problem, which has been
hanging fire for a long time and parti-
cularly to two factors which engage
the attention of the country. The
release of Sheikh Abdullah, unfor-
tunately, contrary to our expectations,
has created some minor difficulties. It
is rather unfortunate that the man
who did so much for Kashmir at one
time and who affirmed accession of
Kashmir to India in unmistakable
terms should have gone back on his
word, either as a result of embitter-
ment due to imprisonment or some
other reason. I think this House will
take a more firm stand and stand
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solidly behind Bakshi Ghulam
Muhammad that accession is final and

there is no power on earth that can
alter that fact,

I am also concerned about the con-
struction of the Mangala Dam. In
breach of the agreement and very
clear #nd categorical assurance given
to the Prime Minister, the Pakistan
Government has entered into a treaty
with certain American and British
firms for the construction of the
Mangala Dam. I ctill it nothing short
of consolidation of aggression by the
Pakistan Government, a unilateral
action which frees India from respon-
sibility in the matter of observing any
terms and conditions of any agree-
ment whatsoever. I would like the
Government to consider the fact that
if today we cannot militarily retaliate,
lest there might be wider conflagra-
tion as a result of our action, let us
also consider the fact whether we
cannot retaliate by withholding sup-
plies of water from our canals, if
Pakistan goes on unilaterally commit-
ting breaches, thereby releasing us
from all our obligations.

This is an important point. If the
Government makes a declaration of
policy that it will not hesitate to consi-
der this retaliatory measure, I think,
it may have a salutary effect. At the
same time, I would like notes of
protest to be sent to the UK and
U.S.A. that companies formed by their
nationals should not help Pakistan in
consolidating its aggression.

There is one important matter, last
but not the least, to which I would
like to refer and that is the question
of Samyuktha Maharashtra. It has
been repeatedly said that agitation on
this score has died. It is not so.

An Hon., Member: Not at all.

Shri Naushir Bharucha: Repeatedly,
in elections after elections in which
nothing but this issue was In the fore-
front, the results have shown that the
people still feel deep down in their
hearts that a great injustice has been
done to them. It is not our intention
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that we should create any trouble on
this score. But, I appeal to the Gov-
ernment to take this fact into consi-
deration that when huge masses of
people, nearly three crores, as one
man feel; that injustice has been
done and that feelings persists for two
vears now-—perhaps more than that,
two and a half years—it cannot be
called a passing phase. It is very
dangerous to tinker with the senti-
ments of 34 crores of people. I repeat
that it is wrong to say that the Samu-
yktha Maharashtra movement violates
against the unity of the country. No-
body is more keen than the Maharash-
trians today about the unity of the
country. I hope that the Government
will not any longer stand on prestige,
but will give this problem a fresh
thought, it necessary, call a round
table conference of all interests con-
cerned and do the right thing.

I am sorry I have moved these
amendments But, I feel that it is
necessary that the nation should be
taken into confidence on the most
important topics of the day and
because the Address has failed to do
this, I have been compelled to move
my amendments.

Mr. Deputy-Speaker: The following
are the selected amendments to the
Motion on Address by the President
which will be treated as having been
moved subhject to their being other-
wise admissible:

No of amendment.

1.2 3.4 11, 12, 13, 14, 15, 17, 18,
20, 25, 26, 27, 28, 29, 30, 81, 82, 38, 34,
35, 36. 37, 38, 39, 41, 42, 43, 44, 45, 46, 47,
48, 49, 50, 51, 52, 53, 54, 55, 56, 57, 60,
81, 62. 63, 64, 73, 74, 75, 76, 7, 18, 79,
80, 81, 82, 83, 84, 85, 86. 88, 89, 90, 91,
92, 93, 94, 95, 96, 110, 111, 112, 118, 114,
115, 116, 117, 120, 121, 124, 125, 126,
127, 182, 133, 185, 137, 144, 145, 146,
147, 148, 148, 150, 151, 152, 153, 154,
155, 156, 157, 158, 159, 162, 163, 164,
165, 186, 167. 168, 175. 176, 177, 178,
179, 180, 181, 182, 183, 184, 185, 186,
187, 190, 191, 192, 193, 194, 189, 200,
201, 202, 205.
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Shrl B. K. Galkwad (Nasik): On a
point , of information, 8Sir, I have
amendments Nos. 118, 114, 120 and
121. They should be taken as moved.
They were not mentioned.

Mr. Deputy-Speaker: They have

been mentioned.

Shri Naushir Bharucha: I beg to
move: .

That at the end of the motion, the
tollowing be added, namely:

*“but regret that the Address
tends to create a dangerous sense
of self-complacence in matter
of—

(a) the food situation;

(b) total inadequacy of the
internal resources for the
Second Five Year Plan;

(c¢) inadequacy of foreign aigd,
and the critical position of
foreign exchange; and

(d) price levels, particularly of
necessaries of life.” (1)

That at the end of the motion, the
following be added, namely: —

“but regret that while broadly
the enunciation of foreign policy is
satisfactory, there is no concrete
measure indicated in the Address
for easing world tension, or an
adequate appreciation of the
Kashmir situation.” (2)

Shri Tangamani (Madurai): I beg to
move:

That at the end of the motion, the
following be added, namely:—

“but regret that the State of
Madras is not named as the State
of Tamilnad.” (38)

That at the end of the motion, the
following be added, namely:—

‘“but regret that the rebate on
handloom cloth has been reduced
and the cut has not yet been res-
tored.” (4) '
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Shr1 Surendranath Dwivelly
(Kendrapara): I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
fails to assure the people about
meagures to solve the growing
dnemployment problem.” (11)

Shri Surendranath Dwivedy: I beg

move:

That at the end of the motion, the
tollowing be added, namely:~—

‘“but regret the failure of the
Government to take adequate
measures to tackle the acute scar-
city conditions prevailing in U.P,,
Bihar and Orissa.” (12)

That at the end of the motion, the
following be added, namely:—

“but regret that the address
has made no mention as to how
far measures taken by Govern-
ment have contributed towards
the development of a socialist
pattern of society.” (13)

That at the end of the motion, the
following be added, namely:—

“but regret the failure of the
Government to take measures to
improve the working of the Com-
munity Project Administration.”
(14).

Shri Ignace Beck (Lohardaga-
Reserved-Sch. Tribes): 1 beg to
move:

That at the end of the motion, the
following be added, namely: —

“but regret that no mention has
been made about the implementa-
tion of the special provisions of
the Constitution in regard to the
backward communities and classes
m particular of the Scheduled
Tribes.” (18)

Shri Neaushir Bbarucha: I beg to
move:

That at the end of the motion, the
following be added, namely:—
" “but regret that adequate

attention has not been paid to the
attempt of Pakistan to consolidate
aggression by proceedirig apace
with the <construction of the
Mangala Dam in occupied Kash-
mir nor means have been suggest-
ed for defeating Pakistan's such
designs.” (17)

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
ignores the deep sense of frustra-
tion experienced by the people
of Mahagujrat and Maharashtra
at the persistence of the Govern-
ment in continuing with a bijlin-
gual State of Bombay, instead of
creating two unilingual States of
Mahagujrat and Samyukta Maha-
rashtra with Bombay as its
Capital.” (18)

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
does not disclose any concern of
the Government for the Schedul-
ed Castes and Scheduled Tribes,
much less for those who have
been driven to embrace Buddh-
ism, nor recommends any concrete
measures for their welfare nor a
desire to give to the new Buddh-
ists the same privileges and
amenities they ®€njoyed as mem-
bers of the Scheduled Castes.”
(20)

Shri Sarju Pandey (Rasra): I beg

to move:

That at the end of the motion, the .

following be added, namely:—

‘but regret that the rebate on
hand-loom cloth has been reduced
and the cut has not yet been
restored.” (25)

Shri Sarju Pandey: I beg to move.
That at the end of the motion, the

following be added, namely:—

“but regret that in the Address
there is no mention of following
things and the steps being taken in
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regard thereto—

(a) starvation and the famine

conditions prevailing in KEastern
Districts of Uttar Pradesh; and

through their mother tongue.”
(29)

That at the end of the motion, the
following be added, namely: —

(b) the growing corruption
and inefficiency in the work being
done by National Extension Ser-
vices Block and Irrigation.” (28)

That at the end of the motion, the
following be added, namely.—

“but regret that the Address
does not indicate how the Gov-

“But regret that in the Address
there is no mention of the steps
being taken to render adequate
assistance to the people of drought
affecled areas in the State of
Orissa resulting in deaths by
starvation and mass exodus of
people from villages to industrial
centres in search of employment.”
(30)

ernment propose to meet the seri-
ous and growing un-employment
n the country nor does it lay .
down the lines on which the Gov- following be added, namely:
ernment propose to improve the ‘but regret that in the Address
economic  condition of the there 18 no mention of the
KFastern Districts of UP” (27) messures sought to be adopted for
speedy and proper rehabilitation
Shri Panigrahi (Puri): I beg to of refugees from East Pakistan
move* which remains a major national

That at the end of the motion, the problem tll to-day.” (31)
following be added, namely:— Shri P. K. Deo (Kalahandi): I beg
to move*

That at the end of the motion, the .

“but regret that no mention has
been made in the Address about
the deep discontent prevailing in
Orissa by all sections of people

That at the end of the motion, the
following be added, namely:—

over the arbitrary decision of the
Government of India with regard
to the Oriya speaking States of
Sareikella and Kharsuan, which
have been kept under Bihar ad-
manistration ” (28)

Shri Panigrahi: I beg to move:

That at the end of the motion, the

following be added, namely: —

“but regret that the Address
does not contain any reference
to the various difficulties that the
different linguistic groups are
undergoing i.e, the Onya-speak-
mg people in the distriet of
Singhbhum and specally in
Saretkella and Kharsuan are un-
dergoing as they are being denied
opportunities of getting education

“‘but regret that the Address
does not take realistic view of the
deteriorating food situation in the
country and the failure of the
Government to correct the iumbal-
ance in the economy due to rsing
food prices and prevailing semi-
famine canditions in various parts
of the country particularly in
Orissa” (32)

Shri P. K. Deo: I beg to move:

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
does not take notice of the grow-
mg disparity among various
regions of the Union in regard to
development under the Second
Five Year Plan period.” (33)
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'Thnatthcmdd&emoﬁon,the

following be added, namely: —

“but regret that the Address
does not indieate to put an end
to the indiscriminate resort to
deficit financing which has corrod-
ed the basis of the internal econo-
my.” (34)

That at the end of the motion, the

tollowing be zdded, namely:—

“but regret that the Address
does not mention about the
integration of outlying Oriya tracts
particularly Seraikella and Khar-
swan of Bihar in Orissa.” (35)

That at the end of the motion, the

following be added, namely:—

“but regret that while the fore-
ign policy on the whole is satis-
factory, no specific measures are
indicated in the Address regard-
ing easing the world tension and
solving the Kashmir problem
once for alL” (38)

Shri Panigrahi: I beg to move:

That at the end of the motion, the

{ollowing be added, namely:—

“but regret that the Address
does not make any reference to
the inhuman repression carried
out ‘'by the French Government for
suppressing the strength of free-
dom of the Algerian people.” (37)

That at the end of the motian, the

following be added, namely:—

“but regret that there is no
mention in the Address of the
recent moves by certain big
powers for establishing military
bases with atomic weapons in
many countries of Asia” (38)

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
has made no reference to the
scute food situation crested in the
drought affected areas of Orissa
as a result of lack of proper as-
sessment of loss due to drought

by the Sivraman Investigation
Team appointed by the Planning
Commission.” (39)

S8hri V. P. Nayar: I beg to move:

That at the end of the motion, the
following be added, namely:—

‘but regret the complapent atti-
tude shown towards the sezious
food problem facing the country
today.” (41)

That at the end of the motion, the
following be added, namely:—

“but regret the failure to ac-
cede to the democratic demand
for formation of States of Sam-
yukta Maharashira and Maha-
gujarat.” 7142)

That at the end of the motion, the
following be added, namely:—

“but regret the failure of the
Government in not strictly com-
forming to the decisions of the
XV Indian Labour Conference.”
“43)

That at the end of the motion, the
following be added, namely:—

“but regret inadequate mea-
sures for housing Refugees and
for creating avocations for them.”
(44)

That at the end of the motion, the
following be added, namely:—

“but regret that the Fair Price
Shops are being closed in apite of
the assurances given.” (48)

That at the end of the motion, the
following be added, namely: —

“but regret the continuance of
restrictions on the expart of
vegeiable oils, oil seeds and ol
cakes.” (46)

That at the end of the motion, the
following be added, namely:—

“but regret the imadequate
messures taken to conserve

Foreign exchange*(47).
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That at the end of the motion, the
followmng be added, namely —

‘“but regret the delay in pro-
viding adequate Rural Banking
faciities " (48)

That at the end of the motion, the
follewing be added, namely —

“but regret that proper steps
have not been taken for check-
ing inflation” (49)

That at the end of the motion, the
following be added, namely —

“but regret that steps have not
been taken so far to put a hmt
on the profits” (50)

That at the end of the motion, the
following be added, namely —

“but regret that there 18 no
mention of the Nationslisation of
Banks m the near future” (51)

That at the end of the motion, the
following be added, namely —

“but regret that certain States
lhke Kerala have not been given
the requwed aid in foodgramns
commensurate with the mmimum
requ rements of the people” (52)

That at the end of the motion, the
following be added, namely —

“but regret that adequate steps
have not been taken to eradicate
corruption, favouritism and nepo-
tism 1n the administration” (58)

That at the end of the motion, the
following be added, namely —

“but regret that the core of the
Plan has not been officially defin-
ed yet” (54)

That at the end of the motion, the
following be added, namely —

“but regret that locational dis-
tmbution of new Industrial umts
has not been adopted” (55)
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That at the 'mad of the motwon, the
following be added, namely:-—

“but regret that Provideat Fund
contribution has net been raised
in the statutory endorced induse
tries” (58)

That at the end of the motion, the
following be added, namely.~~

“But regret the inefficiency
the Employees’ State Insurance
Scheme administration and
failure to enforce decisions of the
Corporation”  (57)

Shri R © Majhi (Mayurbhanj—
Reserved—Sch Trmbes) I beg to
move,

That at the end of the motion, the
following be added, namely —

“but regret that no clearcut
policy has been made mention of
in respect of the soclo-economlic
development of the Adivasis”
(80)

That at the end of the motion, the
following be added, namely —

“but regret that no mention
has been made about the exten-
sion of reservations of seats in
the legislatures and of other
privileges to the Adivasis and the
Harjans* (81)

That at the end of the motion, the
following be added, namely —

“but regret that no definite re-
ference has been made in respect
of the multi-purpose community
projects of the Scheduled Areas
m the country” (62)

That at the end of the motion, the
following be added, namely:—

“but regret that no mention
has been made in respect of the
administration of the Schedyled
Areas 1n the country” (€3)
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That at the end of the motion, the
following be added, namely:—

“but regret that no special pri-
vileges have been allowed for the
socio~economic development of
the Adivasis.” (64)

Shri Braj Raj Singh (Firozabad): I
beg to move:—

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not suggest,the formation
of the Samyukta Maharashtra and
Maha Gujrat.” (73)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not suggest any bold steps
to be taken by the Government
of India to keep peace in the
world.” (74)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not contain any mention that
India will quit the British Com-
monwealth of Nations.” (75)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not make any mention about
the, corruption and wastage in
planning work.” (76)

That at the end of the motion, the
following be added, namely:-—

“but regret that the Address
does not mention that to solve the
food problem and to encourage
the cultivators, rent on unecono-
mic holdings shall be withdrawn
and in general agricultural rent
shall be substituted by agricultu-
ral income tax.” (77)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not give any indication that
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the Government will take firm
steps to solve the alarming food
problem by forming a land army
of 10 million people for reclaim-
ing waste lands.” (78)

Shri Jagdish Awasthi
I beg to move:

(Bilhaur):

(i) That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
no policy for solving the Goa and
Kashmir issues has been stated.
Nor is there a motion of the pro-
blems of colonialism particularly
in Algeria, Cyprus and Kenya etc.”
(79)

(11) That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of the several
railway accidents that occurred in
1957-58. Nor is there a mention of
measures being adopted to prevent
a recurrence of these accidents”
(80)

(1ii) That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of the steps
to remove illiteracy from the coun-
try.” (81)

(iv) That at the end of the motion, the
following be added, namely:—

“but regret that there is no
mention in the Address of the
resolution regarding formation of
a Food Army of a million
volunteers to solve the food
problem.” (82)

Shri H. C. Sharma (Jaipur): I beg
to move:

(i) That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of India’s quit-
ting the Commonwealth.” (88)
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(i) That at the end of the motion, the
following be added, namely:—

“but regret that measures to eli-
minate unemployment in the coun-
try have not been enumerated in
the Address.” (84)

(iil) That at the end of the motion, the
following be added, namely:—-

“but regret that no measures
have been suggested in the Ad-
dress to check the corruption ram-
pant in Government departments
and development works and to
prevent waste of public money.”
(85)

(1v) That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not enumerate the steps to
give effect to provisions of Article
45 of the Constitution within the
stipulated period” (86)

Shrl Braj Raj Singh: 1 beg to move:

(1) That at the end of the motion, the
following be added, namely: —

“but regret that the Address
has failed to point out the basic
defects of the second Five Year
Plan.” (88)

(ii) That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not make any mention about the
alarming situation created due to
landlord-tenant relations in Delht
and the acute shortage of residen-
tial accommodation in the captal
and consequent hunger-strike unto
death by the President of the Delhi
Pradesh Kirayedar Federation.”
(89)

(iii) That at the end of the motion, the
following be added, namely:~—

“but regret that no mention
has been made about the fulfil-
ment of directive principles of
State policy with regard to edu-
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cation under Article 45 of the
Constitution and failure of the
Government to inmipart compulsory
primaty education +to every
child.” (90)

(iv) That at the end of the motion, the
following be added, namely:—

‘“but regret that the Address
does not make any mention of the
alarming situation caused in the
country due to serious unemploy-
ment problem and dees not sug-
gest ways and means to
solve the problems of unemploy-
ment.” (91)

(v) “That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not make any mention about
Kashmir and Goa and solution of
these thorny problems.” (92)

Shri Subiman Ghese: I beg to move:

(1) That at the end of the motion, the
following be added, namely:—

“but regret that the Address
contains no reference to the reha-
bilitation of refugees.” (93)

(11) That at the end of the motion, the
following be added, namely:—

“but regret that the Address
contains no reference to our rela-
tions with Pakistan particularly
with regard to the matter of (a)
refugees, and (b) Kashmir.” (94)

(in) That at the end of the motion, the
following be added, namely:— -

“but regret that the Address
does not give any indication as to
how our country is to attain socia-
lism.” (95)

(iv) That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does .not take into account the
economic conditions prevailing at
the time when the First Five Year
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Plan began and the economic con-
dittons now prevailing.” (96)

Shri B. Das Gupta (Purulia): 1 beg

to move:

(1) That at the end of the motion, the

foliowing be added, namely:—

“but regret that no mention
has been made in the Address
about any effective ways and
means for the moral regeneration
of the nation.” (110)

(ii) That at the end of the motion, the

following be added, namely:—

“but regret that no mention
has been made in the Address
about adoption of any adequate
- measure to prevent the idea of
disintegration which 18 gaining
ground in some parts of India.”
(111) .

(iii) That at the end of the motion, the

following be added, namely:—

“but regret that no indication
has been made in the Address
about the failure to build up a real
democratic set-up in India on
Canadian basis.” (112)

Shkri B. K. Galkwad: I beg to move:

(1) That at the end of the motion, the

following be added, namely:—

“but regret that no mention
has been made in the Address
about the harassment of the
Budhists in India who have been
converted from the Scheduled
Castes in villages." (118)

(ii) That at the end of the motion, the

following be added, namely:—

“but regret that no mention
has been made about the reha-
bilitation of the Scheduled Caste
people in Ram Nadpuram District,
Madras State” (114)
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Shri Tangamant: I beg to move:
That at the end of the motion, the

following be added, namely:—

“but regret that the Address
makes no proposal to change the
policy which has affected cottage
match industry in Madras State
and helped only in profiting foreign
owned match companies” (115)

(ii) That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not mention the failure of
the Government to provide ade-
quate supply of rice to Madras
State.” (116)

(11) That at the end of the motion, the
following be added, namely:—

“but regret that no mention
has been made in the Address
about extension of facilities to
Scheduled Castes, Scheduled
Tribes and Backward Classes and
liberal scholarship for posi-matric
students.” (117)

Shri B, K. Gaikwad: I beg to move:

That at the end of the motion, the

following be added, namely:—

“but regret that in the Address
there is no mentian of recruitment
of suitable candidates from
amongst the Scheduled Castes
and Scheduled Tribes candidates
for the posts reserved in Grade
I, Grade II Gazetted, Grade II
Non-gazetted and Grade TII ser-
vices,”  (120)

That at the end of the motion, the

following be added, namely:—

“but regret that in the Address
there is no mention of ways and
means of improving economic
condition of the Scheduled Castes,
Scheduled Tribes and Buddhists
who are considered as other Back-
ward classes.” '(121)
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Shri Vajpayee: Sir, I move—

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
manifests no awareness of the
serious threat to India’s peace and
security held out by Pakistan and
contains no reference to the ever-
increasing border incidents or to
Pakistan’s designs in regard to
Hindu nunoritieg in East Bengal.”
(124)

That at the end of the motion, the
following be added, namely:—

“but regret that the observations
made in the Address in regard to
our foreign policy have omitted
altogether to clarify what the
Government propose to do in
regard to the Goan tangle, or the
question of Pakistan occupled
territory of Kashmir or the prob-
lem of Indian nationals 1s Burma,
Ceylon and South Africa.” (125)

That at the end of the motion, the
following be added, namely:—

“but regret that no adequate
measures have been outlined in
the Address to meet the food
situation in drought affected areas
of U.P, Madhya Pradesh, Bihar
Orissa and other States” (126)

That at the end of the .motion, the
following be added, namely:—

“but regret that the Address
makes no mention about the for-
mation of separate States of
Maharashtra (with Bombay) and
Gujrat.” (127)

Shrl Naldurgker (Osmanabad): I
beg to move:

That at the end of the motion, the
following be added, namely:—

“That this House fully satisfied
that the President’s Address com-
prises a true concise review of the
international situation with refer-
ence to India’s friendly relations
and also her abhorance towards
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production of nuclear weapons,
and it also contaings the true
picture of all domestic issues with
reference to foreign exchange and
inculcates enthusiasm among the
public to boldly face the difficul-
ties and implement the Second
Year Plan.” (182)

Shri Balasaheb Patil (Miraj): I beg
to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not mention concrete propo-
sals for formation of separate
State of Samyukta Maharashtra
with Bombay as capital in near
future” (133)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
fails to mention the effective and
immediate industrialization of the
Marathi speaking areas.” (135)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
fails to mention the creation of
Wage Boards m respect of agricul-
tural labourers and of giving bene-
fit to them of all the schemes
formulated for the industrial
workers”. (137)

Shri Dharmalingam: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
makes no mention of any proposal
to rename the State of Madras as
Tamizh Nadu.” (144)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
makes no mention of the steps
proposed to be taken by the
Government to protect the rights
of the South Indian settlers of
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Indian origin in Ceylon and
Burma.” (143)

Thit at the end of the motion, the
following be added, namely:—

‘hut regret that the Address
makes no mention of the reason
for not treating the needs of the
rice eating population at par with
the wheat eating population, while
importing foodgrains from
abroad.” (146)

That at the end of the mution, the
following be added, namely:-—

“but regret that in the Address
no mention has been made pof the
existing power scarcity in the
Southern States.” (147)

That at the end of the motion, the
following be added, namely: —

“but regret that in the Address
there is no mention of the urgent
need and desirability of establish-
ing nuclear power projects in the
South,” (148)

That at the end of the mection, the
following be added, namely:—

“but regret that in the Address
there is no mention of the regional
disparities in allocation of funds
in the Second Five Year Plan and
particulorly to the Southern
States which are adversely affect-
ed in this context” (149)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
makes no mention of the steps
proposed to be taken to industria-
lise the South at par with the fast
industrialisation of the North.”
(150)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
makes no mention of the steps
taken to restore the cut on the
rebate on Handloom cloth made
amidst protesta” (151)
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That at the end of the motion the
following be added, namely: —

“but regoet that in the Address
no mention is made of the steps
taken to continue the English
language as the official language
of the Indian Union for ever.”
(152)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
makes no mention of the feelings
of the agitating millions of the
non-Hindi speaking areas against
the impending danger of Hind:
imperialism.” (153)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
makes no mention of the
legitimate and democratic de-
mand. of the people of Maha-
rashtra and Gujerat for the crea-
tion of Samyukta Maharashtra
State with Bombay as its capital
and Mahagujerat State.” (154)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
makes no mention of the steps
proposed to be taken to ensure
that the Scheduled Castes who
have embraced Buddhism conti-
nue the enjoying of the privileges
and amenities enjoyed by them
before the conversion.” (155;

That at the end of the motion,
the following be added, namely:—

“but regret that the Address
makes no mention of the closing
of Fair Price shops especially
when the food situation in the
country is becoming worse * (156)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
makes no mention of the mea-
sures to improve and expand
Rural Banking facilities” (157)
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{Shri Dharmalingam]
That at the end of the motion, the
following be added, namely:—

“but regret that the Address
makes no mention of the effec-
tive steps taken to check and
eradicate corruption and wastage
in constructions of Projects and
Government buildings.” (158)

Shri Surendranath Dwivedy: I beg
to move

That at the end of the motion, the
following be added, namely.—

“but regret that the Address
makes no mention of a umiform
land policy, delay m implement-
ing land reforms and hestation
to fix an appropriate price policy
which have a depressing effect on
the agriculturists” (159)

Stri P. G. Deb (Angul) I beg to
move

That at the end of the motion,
the following be added, namely:—

“but regret that the Address
makes no mention of the situation
of educated unemployment 1n the
country” (182)

That at the end of the motion, the
following be added, namely:—

“but regret that the Addrees
does not take any notice of the
sad state of affairs that exists re-
garding foreign pockets in this
Republic” (163)

That at the end of the motion, the
following be added, namely'—

“but regret that the Address
does not disclose the failure of
the Government to introduce
free and compulsory education
for all children upto the age of
fourteen years as laid down m
the Constitution” (164)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
fails to mention to acute rice
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scarcity condition in the country
or easing the situstion by further
import of rice for the affected
areas” (108).

Shri B, C. Mulllek (Eendrapara:
Reserved-Sch. Castes): I beg to move:

That at the end of the motion, the
followang be added, namely:—

“but regret that the Address
makes no mention of the steps
taken to implement the recom-
mendations of the Commissioner
for Scheduled Castes and Sche-
duled Tribes in his two Reports,
1955 and 1838-57." (166).

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
makes no mention of the steps
proposed to eradicate the practice
of untouchability m the coun-
try"” (167)

That at the end of the motion, the
following be added, namely'—

“but regret that the Address
has not indicated the manner in
which the Government whishes to
solve the question of boundary
disputes as they exist between
Bihar and Orissa” (168)

Shri B. C. Kamble (Kopargaon) I
beg to move

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
fails to make a mention of the
problem of Buddhist mnority
converted from the former Sche-
duled Castes” (175)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
fails to mnention the problem of
mimnorities and the indifferemt
treatment meted out to them®
(178)
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That at the end of the motion, the

following be added, namely:—

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
fails to make any mention about
the Backward Classes Commis-
sioner's Report and its imple-
mentation as enjoined by the
Constitution of India.” (177).

Shri L. Achaw Singh (Inner Mani-

pur): I beg to move:

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
does not mention any steps taken
by the Government to  classify
the Chakpas and Nepalis of Mani-
pur as members of Scheduled
Tribes or Backward Classes for
the purposes of their social and
economic uplift.” (178)

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
does not mention the failurs of
the Government to offer any con-
crete schemes for the solution of
the tribal problems in States and
Centrally administered areas in
the North East Frontier of
India.” (179)

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
has not mentioned any measures
for the nationalisation of foreign
concerns in the spheres of planta-
tion, oil and other minerals in
Assam.” (180)

“but regret that the Address
does not mention the inadequate
steps taken to stop smuggling of
rice from Manipur.,” (182)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not mention the inability of
the Government to check corrup-
tion among public servants in the
territory of Manipur.” (183)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not mention the failure of
the Government to provide ade-
quate facilities of public transport
in the territory of Manipur.”
(184)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not mention the failure of
the Government to transfer the
allotted subjects to the Territorial
Council in Manipur in accordance
with the provisions of the Terri-
torial Councils Act, 1956.” (185)

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
does not mention the delay in the
land settlement and survey opera-
tions in Manipur and consequent
increase in land disputes.” (186)

That at the end of the motion, the

following be added, namely:—
That at the end of the motion, the

following be added, namely:— “but regret that the Address

“but regret that the Address
does not mention the failure of
the Government to ensure a fair
and economic price of rice to the
agriculturists in Manipur.” (181)

does not mention the appointment
of inefficient and raw staff to the
higher cadres of administration in
Manipur and failure to implement
the schemes of development pro-
gramme.” (187)



693 Motion on Address

Shrimatt Renn Chakravartty
(Basirhat): I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
under-estimates the implications
and depth of the food crisis and
fails to indicate the important
measures and policies to be under-
taken immediately by Govern-
ment to increase agricultural pro-
duction with special reference
10—

(a) granting timely and increas-
ed agricultural credit to
peasants on the basis of
their productivity and not
on the basis of land pro-
prietorship;

(b) granting increased financial
and technical help to carry
out large scale minor irriga-
tion and drainage works;

and

~

(c

~

increasing green manures,
fertiliser distribution and
good seeds.” (190)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not mention anything about
the widespread distress and
starvation prevailing over large
areas in the country struck by
drought and a bad harvest or the
steps to be taken by Government
in regard thereto.” (191)

That at the end of the motion, the

following be added, namely:—

“but regret the complacency in
the Address regarding the price
trends especially the rising price
of rice, medicines, books, paper
and educational materials and
the rising stock of cloth.” (192)

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
gives no indication as to the
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price control mechanism ‘to be
foliowed by Government especial-
1y to build up food stocks, ensure
a fair price to the cultivator and
control and squeeze vut ‘the
hoarder and black-murketeer.”

(193)
That at the end of the motion, the

following be added, namely:—

“but regret that the Address
fails to point out any methods
and policy to check the erosion of
the industrial policy resolution of
1956 whereby the private sector
1s getting hold of aluminium and
fertiliser factories and other basic
industrial projects originally in-
tended for the public sector, and
also getting a bulk of the foreign
loans and capital goods besides
the utilisation of all the foreign
exchange quota allotted to it for
the cntire period of the Plan
within the first year thereby
jeopardising the entire fabric of
the Plan."” (104)

Shri Jagdish Awasthi: 1 beg to
move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
no declaration has been made
regarding immediate replacement
of English by Hindi to solve the
question of official language”
(199)

That at the end of the motion, the
following be added, namely:—

“but regret that there Is no
mention in the Address of any
date by which English would be
forthwith replaced by Hindi”
(200)

Shri Braj Raj Singh: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that no definite
policy has been enunciated with
regard to the development and
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growth of regional languages and
official language as declared
under the Constitution.” (201)

That at the end of the motion, the
following be added, mamely:—

“but regret that no definite
dateline has been fixed for the
adoption of Hindi as the official
language of the Union Govern-
ment" (202)

Shrimati Renu Chakravartty: 1 beg
to move:

That at the end of the motion, the
following be added, namely:—

“but regret that while the broad
lines of foreign policy are satis-
factory, the Address fails to take
note of the tensions prevailing in
Asia and Africa on account of the
situation in Algeria, Syria and
the Middle East as also in Kash-
mir and West Irian which point
to the urgent need to the sum-
moning of a second Bandung
Conference.” (205)

Mr. Deputy-Speaker: All these
amendments are before the House.

&t o mww (@afaar) : 3w-
ey wgew, usgafa it § At wfa-
W far &, 9u%F fag & o ofy
W W6 F3@ § AR S AR
¥ ey agr 9 Ivfeaq fer ma @,
IO H e HO § |

qegafa ot & wod whiranor &
& T e § oY sy @ @
§ SOw g AT ¢ 1 § T
RN yfr @ e
ag dowTw & e F o o
F ¥ wrw § A fe go g &
q¥ar ¥ s wgt 9% fin ey oy oy e

NOC W Ay Oy &, g ) w9}

13*FEBRUARY 1038

by the President 696

fagre & dlx o o 7 N aw
¥ g ¥ @R Y q@T ) R
7 ot ST IEwT AT o ol Fer @
X gugim & 1+ e oft @ W
srrfer g€ @ W & < & @) agy R
E 1+ suwy frdaw & A o« T &€
ofew § 39 fr grdenieE, & Ak
FATEH | TRATATH &7 FIW HAWTHE
T ¥ g A U FH AT ¥ G qE
gar | agr N s X wW
ag 4 3 qA) W aE A g,
ffrra «u age waw Pt ¢ WK
Ia%Y frgwor § AT &7 9 W7 49 S
fFrrmr § g avEa ) T A
N qfcfeufy sarwr & el ¥ g
AEAAT § AV aE A W wwS
2 1| oWy qwg ¥ wafan, feafa,
FTYR, AN mfx fmfar &
ot & H § §r §g ST wEA
o IT § | T fagr Ay el agd
gRe | @l & whw A Iiw afe
Tt sy § f aft o adr aeerg
ar ferar okt ay Fer fagre awe fagre
# o fawr avar § 0 g o @
wFaT § o fr afgEl & aw <@
R 3% qrt Y famrd & w7 F At
¥ sqaegr ) o 1 BN A & gt
aur ofewelt aiel & s ¥ fag @
a1 & A s fear § geer frare
fogeam wr &« famdy

T g1a & wrar § 5 wiw @
WA A qgE AT A;N dAT AT &
SRR i S co il iR iR S
T ag feart s ach @ ¢ ?
& awar ¢ fv ag fadaflt war & =f-
ATE 3 0T &Y AT AT X AT X HIC )
e xwT TR o ofr wrew ), Wi
wa R & w1 A =y ¥ g0 A
s § @ & guwar § 5 wel
wiw wigar d e fog v 1 g
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[oft oo wxw]

W Tt et arer & gl Wk €
wgt 9T Y Al w7 Tl qf omr §
wgt #Y it Fa g wf 3 Wi wgt 6%
e Em R A R
gfear § Wik guw de ofar ¢ oY
¥z ofr § xgi # avh dwT
ag it § £ aiw e & & ond foert
fr ¥ awfr o, gAwr AT g
afsr & wwre Y fe o of@r
s et
LS SRR O LR O SR
q Y S T § T 1o-Yo AW
T & FAT T 1 WX A T AR
€Y gYaT &Y aiy Y Tavar v § Ag A
g arEraw fog A @ Awar o
AR gt 0T s e
% fry ok 13 7Q o A W
g & fom e & 1 @y A W
NeMamIT e AN @R W
wft T T geT 3 1w o A
T & A wE I oy T §
€T wgT 9% agy afewm I, T, A
venfe g g wwer @ 1 bW @
WA FeT f§ @R 59 AR ST
BT T §ATF A Ify A U ) I
2 T g A wafa & agraw &
W &% ¥ fauw g B o owww ot
wafa @ &, ag gy R

armfos qur &1 wegafa ot 7
oo sfsrmaer & fos fear &1 TR
o gaTe gy & W ST awhy
At 1 Ao 2w F o g
R frgd g & § 1 gfom, wik-
aifedy aar ‘mee dvEd wefaw’ &
o€ & fag ot s TR T W@
¢t & 3 Toeh & waew A T
uw oF afear A § wwar ow o
TN 1 OF UF Wt awfa 5 farerc
AT AT ) 9T T w6
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W T AgE W & aw i
Fgwy Al W W awar | oW
2y F G vy wifiws § ot fra¥ g R
gfart wiix wifswfedi wr Searw
forw &l & gra QAT wifgd, 3@ A
s g wd fomdraxd
w& wgt o wow & gw el
‘sxT dvad wfaw’ w0 o @
& 1 ¥ & grrfow sge v &
et~y ¥ faelty af & faq gmoe
N FO¥ A x@F fag Tar A @
it @F ¥ qar ®O¥ wqar gioomt
st wifgafedt ax @ frar T ww
fr Faw vy M@ WY W dwad
wrrfee’ #Y 7% § @+ fed W@ N fe
aga AW ¥ | qH I@ q€ AR F o
§ fr ‘ez dxad swrfaw & Jumr
faanfamY Y +ff wd N FA F w0
e Gl e AWt |1 q W
ALY w7 ager g e AD am-
w7 § 5 g 3 o) & &
weTede iz frar wr forg® F &5 o
W ¢¢ sfawa b6 9 1 I AN
wF I AT # aofre gy fear wn
Tafs 3 aga sara fd & ) W@ A
FHY ¥ 1O IAwr Ay faw wwr
TR UF AT NI AQ A g
o # ey fagwgar AR & awR
¥ oy wow fF o w2 & aaiw
qor faar g

st veafa & weeliw dfqmna
Yo HIT F HRAT 'SEYEE W
TT GG ST Y g A T
¥ fae ot wftew waw fear a1, 99
w3 fd & o fawfed & of
& s7 ua fawife # sy fmr oy
Wi w1 § amw Wik | & www
f ware dragex e whvee o) o
F oY fawfed o wk § soiy
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feur ot & A s ¥ § o fder
wt ¢, o frgd gu o §, o feafar
w& wfww gue af gy | I FES
g ¥ ga ¥ sk O feee
srfer &< T gyaT | xaE fom & S
w4t agew ¥ fasia w9 & W FEW
fir 4 g9 WX =1 § AR dvad Ay
wfras # fawfen 1 @ @ %
9T A F2 |

v &% #71 favg @ fr wivaad
& TR 20 8 g i ww wwE A
difeq & 1| @/ FT AT o7 faRTe
3 F17 & a1 Y g A IHY F A4
WX Fafg g war ¢ Wik gefed
I8 FAWNTAAET §F FEETdr § 1 TAA
fagre & warsr wfas gmr & 0w <fiolt
fazre & afts qarg ofigg | fea
o g9 T g ¢ fr oou faEr
U FT AT FIATT T AT w0 3T
FH § g8 P AT I FTOU G-
79 & AR A7 TA oA &7 &1 A
& | FET A WA &Y ¥z W A F 7 Y
oy 7T fmmar 2 faw aaw &
afd Gdr #1 AT 9% qIFAT P WK
FH 1 ITAE qMAT AT Agar P,
IN ATYA & TR 9T FAT £ 1 wowy
T T2 F99 o A fart &Y qufer
AT FET wEAwE ¢ A @41 #
@ afi (wfefet) aw a5 Hfw
=T gud) fagre & et g & fead
FT Sy 4GY § 1 WS a7 9T §
ZgEAT waAsy M MG § Ahew 7 o
g w1y o fog ad go o fasd
T IAF F4°9 AT WTATEE & 1 A
fagre & AT & wafr F e o o
fam ¢ o Afemr W oq@m o ow
v ¥ fawwm & o @w ¥ G
frarfe oty & & wrar g—anfian, fagre
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F o F —agrax Tz fawx
Y w7 afgay 1 qgrg @1 W, T
R qm oy afgar q@r awd® &
faw a<g & &% 7% 7y for § Amar
ot <@ & I s vew Yy faror
¥ gt arfgq ) afg S5 & 3w A
gl 0 faard # srgeqy w7 g A
# gawarg 6 3w eqd fawrea w@ic
oo, egTar gTAT WX WORETYT
T oofY faeY § s 7 IeaTeT FAAT
wfus ag o fF ga afecht faer
Y w5 ¥ faer @ (¥ wAEAT
g T wxar av wra wowe @ Al
St w1 9w ® g |7 AT wiem o
frear & @t wifed ag A8 1 w@r
# 1 zafea, 4, sorae sgeg, s
7T HOfY aXFIT &7 A 3w ANy
Ft #x foermay Sear g froae e
F ofrer T A0 #1Y www 33T Ty
qIegr ¥q7 |

P T AT AT AT FHT & T
At HYSRT T @ IAFT AE@A A T
@ g f oew mm & owwwA
o FTE UFT AHF FT 2T G 47
g1 F7 fawr ¥ & gaedr ¥
¥ gumAt g & o w1 3y o vxg
g @ el fmer fr s Al
oMy & W, Yo #IT Qooaﬁ'q'g;?
B qF } 6 o a7 weyfR gl
g€ &1 39 quw g 1 afx feerd
&7 (g nfen’) & weadte ooy
AT AT A ¥ FH NS GFAT £

it @19 & g v ww g &
S g€ qrav FAE o) SR TERTE
siif’ & g1 i &1 7 77 T
dar @) Ty & fr Y TX SO9 qaTT
AT FEFAT & AT AR 1 T g &
7g 9 s9e fFar & fe qg &v9 qar
ST "war & aY $7 7 wgr v A aanr
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[ # foro wemr ]

[T FHAT ¥ 1 g G Wi Ay aww
& 3t ug S A Wy e A e
) @ I gFAT | Wiw e qAT
A a1 onfar wfagwd o8% @W
¥ frg wgd & a0 X1 | W9 W
¥ o § g T 3 9gaAr war a
fFrrdgrargrm d AR fas @&
wred Sefaga F AW 9T g S
F M7 ¥ arg fa7am® FTAT OF AQ
¥ EHF AT AR Y do qTA OFE THIA
# tgart % sgaeqr g oSG WX
TTT WA FT A9 7 F gAY IO
fagre & = &1 wava P o< gl
farre & Awit &1 A g7 Faam o
s A ¥ A g 5
FRTT QT 34T "fs wars a5 @ar
fr 7w 7901 29 F gy IR AN
qATT BT WY 9T wRA )

7HOIE AT GATRT AATATY
(FRgfrea) & aoer § agq fogo
g 1 WUET g9 ¥ WA EEO
fr 3 | vo vo W a¥ FE
Tamer 1 FgEear G@ & Wi wrd
awhT q3F af0 & forr ox R AR W
97 9% 7 fan g ogEE @
fr o7 7% ok A5 A $o WRo
# faerirra & Fmfar a% arar IR
ey I F IF o IE FE A
Tt e fafredt & nformddy kel
A Afar aroam A o WX § AR
R I FEEEAY Y g g § )
ag 7t ¥ qE W aw & e
W 7g 9 7 i fw 2o g § smwy
W1 fear wrd @t wravee € o age
T T g F) G )

To o qo F WA ¥ qut
qegT & N F quroNE 9% )/
® qF I AT W RS Y A
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gt F R
wr fear and fored s wenft w-
T A gafe sqaear § wid |

oft Tt Maesl - SuTSEY WERE,
i for qF Treafy wdew & g AN
¥ qwer A wq for gawr #F gAT
WX ag7 | Iud IFW ATAT WA
gERA oFT R e s g e
FATY TR A TET & | A goperar
ST Y 2, G T F a8 whponw &
¢, & gawT § FF R swre wr far
ey weRT A @9y § oA WY
g

FeruE A gr s owAr ¥ B
B 7 fwfor ) T 3, e AT FOY
ST @ 3, AT Y AR TG a@ oAy
2 a7 @Y & fomr A% o Y S
S & W ¥ Fgar wgw fo s
fagadt § Wik aeefy W@y & Sy
qiq % Agr frav & 1 39T wmwr
TF T ATAT § 1 FF Fw HT WAT
foa A &1 75 favg iy @ faaay
W] eufy weey A =T ag far g
§ g7 faval #1 447 ¥ AV @A
TEAT § A AT qEE WA T
fragamadi Euqar g & s weT o
AT B & Frfor g & agy o9 A9
& @9 W ¥ e TOE, aEEd,

w goam, afe feogd, wamg,
TR, W e, A, e §
et fAd wrer wow e W
X9T iz A wifaa §, @ ot fo
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Shri Ansar Harvani (Fatehpur): I
join my friends on this side of the
House in expressing our gretitude to
the President for his Address. In his
Address, he has not only enunciated
the great policies . that our country .
mmmwmmmm‘.
of this country and the mdﬂp
world.buthehu entmerated
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’1
the great achieveinents that our coun-
try has made during the last one year.

, Before, I proceed any further, I
would like to point out that I wished
that a reference had been in that
Address to our countrymen on that
side of the cease-fire line in Kashmir,
and also to the Indian-born people in
South Africa. It is a matter of
shame for all of us that during the
last ten years, our countrymen on
that side of the cease-fire line are the
victims of the butchery of the foreign
power, It is a matter of shame and
regret for all of us that our Indian-
born people in South Africa are not
being treated as human beings. Let
us declare here and now that we shall
not rest unless every man and woman
on that side of the cease-fire line of
Kashmir is liberated. Let us declare
here and how that we®shall not rest
unless every man and woman in
South Africa is accorded the same
treatment which is being given to our
friends in that sister country of the
Commoanwealth. .

Mention has been made about our
echievements on other fronts. There
is no doubt that half the country has
been covered by Community Blocks,
National Extension Blocks etc. There
is no doubt that they have given some
schools. There is no doubt that they
have given us some panchayat ghars.
There is no doubt that they have
given us some seed stores, and 1n some
cases, some roads also,

Much has been said about the psy-
chological change that has been effect-
ed by these blocks. I had the oppor-
tunity of visiting some of the blocks
in my own State, in my own consti-
tuency. I must say from my personal
knowledge that the money which has
been spent on those blocks would
have given much better results if a
better organisation had been provided
there. Most of the money goes down
the drain, because the controlling
power over these blocks and develop-
ment organisations has been given to
peogle who have been trained in the
traditions of the collectorate and
magistracy. To expect at this late
Bhour of the day that men having
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experience of 20 years in magistracy
and collectorate, who have been sitting
in their courts trying only criminal
cases or going to the willages just to
collect rents from the peasants, can
overnight become missionaries for
rural uplift and rural reform is to
expect the impossible.

Therefore, I will make a suggestion
to the Government. They had
appointed 8 Committee headed by
Shri B. G. Mehta. That Committee
has come out with its valuable report
and wvaluable suggestions, and at no
further time, most of the suggestions
contained in that report would be
implemented and people’s co-opera-
tion sought and a land army raised.
All the people should be asked to take
control of those blocks and those plan-
ning organisations should be taken
away from the control of people who
can deal with things only in a bureau-
cratic way.

The President has referred to the
visit of our Prime Minister to certain
foreign countries. He has also made
reference to the visits of foreign digni-
taries to our country. There is no
doubt about it that from the days of
Ashoku, the stature of India has never
been greater than it 18 today. We are
grateful to our Prime Minister for that.
Our President deserves all congratu-
lations on his having such a great
Prime Minister.

At the same time, I would say that
while foreign dignitaries have been
coming here, while we have been
giving receptions to the British Prime
Minister, while good words are being
said about us by the people of the
United States of America, some of the
countries who express their friendshin
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far as the question of Kashmuir is con-
cerned and as far as our disputes
with Pakistan are concerned

I do not want to take much more
time because most of the points have
been covered by Members who have
already spoken I only wanted to say
something about some of our State
undertakings There 1s no doubt
about 1t that 1t was a revolutionary
step that the Government of India
took when thev decided that lfe
msurance and certamn other industries
should be nationalised and state-
owntd At the same time, I would
poin* out that in the same way as the
Community Development work cannot
be carried on bv people who have
been trained in the bureaucratic tradi-
tion thece corporations will go down
if thewr control 1s continued m the
hands of the people who lack that
patiiotism which the common people
have who have only thc traditions of
the collectorate and magistracy

With tice words I once agamn
thank the President for his Address

Acharya Kripalam1 (Sitamarh1) Sir,
it 15 gratifying to find that more and
more space 1s accorded in the Presi-
dent’s Addicss to home rather than
to foreign affairs As the Second Five
Year Plan from 1its very inception
encountered difficulties, 1t 1s but
natural that the President should seek
to reassure the country that the diffi-
culties are being satisfactorily resolv-
ed The Plan was drawn up at the
tume of the last elections and 1t was
heralded by great fanfare—physical
planning, perspective planning, flexi-
ble planning But all that we see In
practice appears to be planning from
hand to mouth without any system

The President remunds us of what
he had told us last May when some
people, on account of various difficul-
ties, suggested that the time for the
fulfilment of the targets kept by the
Planmng Commission might be
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extended. The President lhad then
sajd—and he has repested it now-—

“My Government are fully
aware of the problem and of the
effort required They are equally
concerned that our ¢emporary
difficulties should not lead us in
the direction of retarding progress
and development, but the difficul-
ties should be overcome, where
necessary, by reconsideration and
revision of methods and by plan.
ned mobilisation of resources and
not by either the abandonment or
slowing down of the progress
towards our objectives”

Immediately after this Address of
May last the Finance Minister told
us that certain projects in the Plan
would have to be dropped Then
there was a talk about the ‘core’ of
the Plan and afterwards about the
‘hard core’ of the Plan Later on imn
his Address, the President also talks
of thc core of the Plan which has got
to be saved If only the core of the
Plan 1s to be fulfilled then evidently
there would be an extension of the
time for the fulfilment of what 1s the
non core of the Plan and of the Plan
as a whole This i1s what actually had
been suggested by discerning people
when they said that the time for the
fulfilment of the Plan, as 1t stood,
must be extended The Government
say the same thing, but perhaps
bothered by their own prestige, they
keep on repeating that there would be
‘no retarding of the progress of
development and the difficulties
would be overcome by reconsidera-
tion and revision of methods and
mobzilisation of resources’ Tweedle-
dum-Tweedledoe’

I am reminded of a little poem that
I read when I was 1 school, about a
hittle g1irl who was asked ‘How many
susters and brothers may you be'? She
replied, ‘Seven n all’ ‘Where are
they, 1 pray, you tell, little maid",
‘Two of us at Conway dwell and two
are gane to sea and two in the church
yard he'. ‘If two lie in the chuych
yard and they are dead, how are you
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nven"’ She said:° ‘Their graves are
green. They may be seen’. The pro-
jects that are dead are ever greens
in the blue-prints of the Planning
Commluion.

Sir, we are almost in the middle of
the Plan and yet the question of what
constitutes the core of the Plan re-
mains undecided. We do not know,
for instance, what would be the phas-
ing of the Plan. We do not know
what would be the adjustment of the
Plan between the different sectors of
our economy, namely, agriculture and
industry. In industry, we do not know
what would be the adjustment bet-
ween consumer goods and capital
goods. I do hope that these matters
will speedily be clarified and this time
at least priority of expenditure and
mmport «f goods will be clearly
defined.

Sir, w1 a former occasion, when I
was speaking on the Pldh, I had said
that the Plan was mechanically drawn
without priorities being settled and
without proper appreciation of the
tasks before us and the difficulties that
confront us. I would only mention
onc of the difficulties which is today
universally accepted, namely, that of
forcign exchange. There had been a
miscalculation from the beginning
about the availability of foreign ex-
change. How did this difficulty get
accentuated? It was accentuated on
account of four causes. Firstly,
because there was wrong calculation
on the part of the Planning Commis-
sion of the cost of foreign imports that
would be required for the Plan.
Secondly, because the private sector
was allowed magnanimously to import
goods on an unprecedented scale;
thirdly, because of increase in mili-
tary expenditure, necessitating further
imports; and, fourthly, because of
excessive imports of consumer goods
and also not very urgently required
producer goods.

Much of thie could have been avoid-
«d it » phased budget of our imports
had been warked out either by the
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Planning Commission or by the
Cabinet itself As this was not done,
it should have been the concern of
the Planning Commission to see that
these disturbing factors, most of them
avoidable, were brought to the notice
of the Government and checked as
soon as they made their appearance.
But this could have been possibie only
if there was an exchange of informa-
tion and there was co-operation and
co-ordination between the different
departments of the Government. This
want of co-ordination and co-operation
has been vividly brought out in the
evidence tendered betore the L.IC.
Enquiry Commission.

I have not vet seen the report; but,
I am only talking about the evidence
as 1t was given in ‘Bombay. The infor-
mation available to the Commerce and
Industry Ministry either was not
available or was not taken note of
by the Finance Ministry, even though
the same distinguished person was
successively in charge of the Com-
merce and Industry portfolio and of
the Finance portfolio. Further, the
information that the Government
banks had with them. it would appear,
was neither available nor was taken
advantage of by either the Finance
Ministry or the L.IC. authorities. To
make confusion worse confounded, the
information which the, Prime Minister
had and the warning based upon it
conveyed to the Finance Ministry,
evidently, had no effect whatgoever
on that Ministry. It is, therefore, no
wonder, Sir, that sometimes in despe-
ration the Prime Minister should
denounce the ways of the Government
over which he himself presides. But,
then, if he fails to bring about the
necessary co-ordination and co-opera-
tion and, further, if his publicly
administered rebukes have no effect
upon the administration, who is there
to bring about the necessary reform?
‘Who is to bring about, not the theore-
tical unity of the Cabinet of which
we hear 30 much now-a-days, but the
practical unity of the Cabinet?
Evidently, this House cannot perform
for the Prime Minister this function,
this delicate function. Tt is not design-
ed for the purpose. All that it cm
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do is sometimes to carry out post-

mortem; this too with very great
difficulty.

The L.I.C. Enquiry is the first public
probe into the many scandals involv-
ing the taxpayers’ money. These
scandals have often been ventilated in
Parliament, not only by Opposition
Members but Members belonging to
the Government party. But no public
enquiry has ever been ordered.
Rather, Members who have persisted
in talking of these scandals have .been
rebuked by higher authorities and told
that the only scandal that the Govern-
ment of India know of is the talk of
scandal inside and outside the Parlia-
ment.

Sir, the President has stressed the
need for increased production. But
the L.I.C. Enquiry has clearly shown
the mefficient, nonetheless arrogant,
way in which the public sector of our
economy is working. It is not thus
that production can be increased and
the country’s economy be put on a
sound basis, The L.I.C. Enquiry has
brought to light how the so-called
autonomous Corporations in the public
sector are functioning There are over
35 Corporations and companies in the
public sector. What is their position
and how will they be run? Who will
run them? The LIC. Enquiry has
spot-lighted these questions. Unless
the position is satisfactorily clarified,
the public sector, I am afraid, will
collapse under its own weight, with-
out any effort on the part of the
capitalists.

As soon as we achieved independ-
ence, we said that not only will there
be a Public Service cadre for the
administration but also an Economic
cadre. Has such a cadre been created
as yet? All our commercial, indus-
trial and financial concerns are being
run by members of the old adminis-
trative servicds, who have no know-
ledge either of commerce or of indus-
As a matter of
fact, it is hard for them to do their
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Let us now see how the private
sector works. I have already stated
that there have been large scale im-
ports in the sector. It would be in-
teresting to know to what extent they
have been fully utilised in order to
increase production. They have not
been utilised. What is the reason? This
will require a probe into the methods
used by the private sector of the
industry. The L.IC. enquiry has only
slightly exposed the working of the
private sector of our economy. Shri
Mundhra’s case is a vivid reminder
of how the existing order functions.
Vast sums of money can be made and
control acquired over industrial con-
cerns merely through speculation and
manipulation of the market without
doing a single stroke of constructive
or productive work. In fact, it would
seem that the entire soclety is held
to ransom by speculators. But it must
not be supposed that Shri Mundhra is
the only culprit in this respect He
only—he declared it in the public—
was doing in the industrial field things
in a big way, as our Prime Minister
does in the political field. These are
his words. They are not my inven-
tion. Most of the big business houses
have become bigger and continue to
become bigger and bigger still. They
dominate the whole economic scene of
the country. If there were to be an
honest probe into the expansion of
these big houses in the past few years,
it would then be known what methods
are used in acquiring sizable little
empires in the industry.

I met recently an Indian industria-
list. He turned to me and said:
‘Kripalani, do you recognise me'? I
sai@: ‘How can I not recognise a
member of your tribe? You do a little
good thing and columns affer
columns are written in the Press about
your doings’. He turmed on me and
retorted: “We cannot do these things
without the help of politicians”. 1 am
afraid I had no reply to give to that.
There was this plea advinoced before
the ALCC, enguiry. (Interruptions)

An Hon. Member: L1C. enguiry,
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Asharys Kripalani: Having been
for a doren years the General Secre-
tary of that distinguished orgunisation
it ig very natural for me to make this
slip.

Shrl Naushir Bharucha: AICC,
enquiry might come.

Acharya Kripalani: That might be
very interesting indeed. Further, the
plea advanced before the L.IC.
enquiry for the purchase of the
Mundhra shares makes it clear that
the present Government must often
come to the relief of speculators even
of questionable quality. I am afraid
this is not the way to establish a
socialist pattern of society. I would
o further and say that this is not
even honest Government administra-
tion. If the Government is serious
about the economic advance of the
country, it must keep a vigilant eye
upon speculators and upon the share
market.

Shri ‘Naushir Bharucha: Who will
pay political contributions?

Acharys Kripalani: I am glad
the Pregident has said:

“One wholesome  result”—
mark the word ‘wholesome’—*of
the severe restriction in imports
necessitated by the paucity of
foreign ‘exchange is greater
employment of domestic resources
and skills and their development.
Progress in this direction, which
it is the aim of my Government
to encourage and promote,...... "

(It is brought about because of
estriction in foreign imports. He
ays)

“......encourage and promote,
both in regard to Governmental
requirements and industry gene-
rally, is essential, if productivity
and the growth of our economy
are not {0 be retarded. The
succeas of these developments,
alihough brought about by neces-
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One would have thought that ‘the
encouragement and promotion of
domestic resources and skills and their
development’ is the primary duty of
any national Government. It should
not be necessary that this duty should
be brought to our notice and per-
formed because of the paucity of
foreign exchange.

I have often said in this House that
we did the greatest harm to the nation
when, after Independence, we aban-
doned the dharma of Swadeshi which
we had preached for more than 50
years and which was one of the planks
of our fight against foreign domina-
tion. It was a mistake to import
foreign goods of all sorts and varie-
ties which could have been easily
made here or which our people could
have done without, to their advantage
and to the advantage of the country.
As soon as Independence was achiev-
ed, the flood gates of foreign goods
were thrown wide open. What we
should have done as our primary duty
as a nation and as a Government, we
have been constrained to do by force
of adverse circumstances. If it is so,
it is no reform. I am afraid that
when circumstances change and we
have greater amount of foreign ex-
change, we would again ebandon our
dharma of swadeshi. This is how we
pay our homage to our great leader.

. The President has talked reassur-
ingly—nay, even in an optimistic
tone-—about the economic situation in
the country. He has rightly thanked
the countries that have recently
rendered us financial and other aid.
But foreign financial aid merely post-
bones the evil day and deferred pay-
ments for goods received are in the
long run dearer than immediate pay-
;nentsl; Inter;ml sources have definite-
y een windling. Inflation is
increasing. Texation has been mount-
ing. There is all round depression in
the country. To make matters worse,
unempﬁlnoymlrt figures have been
mounting, in spite of increased

tion which the President m;'“m-ﬂmd
in his speech. Unemployment is the
greatest evil from which 2 man or a
family can suffer, It upsets people's
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plan of Iife Apart from its physical
effects, it has psychologically depres-
sng effects It leads to perpetual
anxiety and fear The Government
seems to offer no remedy to this grow-
g unemployment whether in the
fleld or the factory or among the
educated

The President has talked about
mncreasing  techmecal education and
technmcal personnel But I have often
heard that many technicians aie going
without jobs and many are in foreign
lands and are unwilling to come here
because they find that those who have
come here go without jobs

Our food position 15 as bad as ever
If th¢ prices are not increasing 1t 1s
because they have mcieased to their
Iimits The Goveinment measures
have not touched the fringe of the
pioblem The aid given and the
works provided are 1nadequate sand
1t 1s difficult for the poor to get gramn
at controlied 1ates from the cheap
grain shops _ Somechow a good deal of
1t finds its way 1n the black market
There 1s no cfficient or honest working
of the svstem and honest supervision
In the castern districts of UP which
1 have 1eccentlvy visited the situation
has not onlv not improv~d but seems
to be detciioratmg There must be
some way found to secure the co-
operation of the people and to see
that the generous intentions of the
Central Government and the help it
renders io the States aie fairly carrned
out 1n the States

Recently, I read in the papers that
& woman died in eastern UP because
she had been eating pounded mango
stones The Mmister in charge of
Food, I suppose, has never gone t{o a
village 1n east UP, he very compla-
cently said that the death was not
due to starvation but because the
pounded stones of the mango were
eaten If he had ever lived outside
= city he would have known tnat this
is customary, whenever crops fail,
whenever there is food shortage and
whenever there are famine conditions,
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the poor people in the castern UP.
and in RBiher live on the grounded
stones of mangoes, which have abso-
lutely no food value, but somehow fill
the stomachs of the people. If these
are not starvation deaths, I do not
know what ran be starvation deaths.
Sir, the help that 15 rendried to the
people can be more effective if the
people themselves are associated in
the work of distribution and M corn
g:ructma workers are assocated with
i

In these difficult times, it is no
pleasure for me to criticise the Gov-
ernment and 1its measures But the
complacency that prevails m responsi-
ble quarters imposes upon every
public man a duty to sperk out what
the people feel Sometimes 1t 15 good
for the cobbler not only to say that
he has made a good shoe but listen
to the wearer, when the latter com-
plams about where the shoe pinches
It will do a good deal of good to the
Government if 1t performs 1its duty
and hstens to what the popular voice
says and what the popular feeling 1s

Shri Oza (Zalawad) Mr Deputy-
Speaker, Sir, I must confess at the out-*
set that all the vehemence that the
previous speaker brought m his speech
does not halt me from expressing my
sense of gratitude to the President for
his Address As my friend Swam
Ramananda Tirtha pomted out, 1t
shows a cautious tone of optimism
It 1s asking the nation not to despair;
but, at the same time I do not agree
with some of the speakers who sald ,
that there 1s a tone of complacency in
the Address If we read certain lines,
we will at once realise that on the
contrary the President has pointed out
to the nation the task that is lying
before it

Acharya Kripalani said that the
Government is rather complacent about
vital problems which face the nation.
I humbly differ from him. On the|
contrary, the President has said in his
Address that we shall have to mobilise
all our resources and he hus further
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Achmarys Kvipalaal: I can give the
hon. Member & copy of my speech.
Ke‘l,sumquotinzme.

‘Shrl Oza: The President has said:

“The megsures my Government
bave taken in this regard have
ylelded results and in recent
months, I am happy to say, there
has been some improvement.”

He has not said that we have turned
the corner. He admitted that we have
been facing difficulties, but, at the
same time, there is no reason to des-
pair, he says. He has said that the
measures have “yielded results and in
recent months, I am happy to say,
there has been somie improvement”.

Referring to the food situation, the
President has said:

“All possible efforts are being
made to increase food production
at a higher rate than hitherto. It
is essential that self-sufficiency in
food should be attained.”

Where is the tone of complacency?
On the contrary, he has said that we
have to exert ourselves further to
ensure that there is enough food all
round.

It has been argued that there is stark
poverty in this country, that there is
unemployment. Nobody questions
that. It is true that because of the
legacy of the past governments we are
poor and economically backward com-
parcd to the more fortunate countries

. in this world. But what should be
done in order to eradicate poverty3 I
think the second Five Year Plan is
the corner-stone in the edifice of pros-
perity that we are to build in this
country. The second Five Year Plan
has correctly put all emphasis on the
establishment of heavy industries. I
am of opinion that unless we indus-
trialise our country as rapidly as we
cap, we cannot haope to eradicate
poverty fram this cauntry quickly.
Therefore, 1 am very happy to know
that the ¢ore of the Plan, which
acoording 1o wme is the setting up of
heavy industries, is not going to be
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disturbed. It we compare the figures
of this country with those of other
more fortunate countries, we will find
where we are. Some of the standards
of measuring the prosperity are per
capita power production and per capita
production of steel. If you compare
our figures with those in countries like
the US.A, we find that our country
is very poor.

The per capita production of energy
in U.S.A. is 73 times higher than ours.
At the same time, the per cupita pro-
duction of steel in U.S.A. is 122 times
higher than ours. These are the
standards by which the prosperity of”
a country is measured. In the same
way, there are other standards also.
For example, what is the percentage
of the working population which is
employed in agriculture and what is
the percentage which is employed
secondary sectors, such as industries
and communications, and what is the
percentage of the working population
which is employed in the tertiary
sector, that 1s, social services? If we
compare our figures with those of other
countries, we find that in India nearly
70 per cent of the population has to
rely on agriculture for its maintenance,
as compared with 23 per cent. in
U.S.A., 25 per cent. in France, 48 per
cent 1n Japan and 7 per cent. in UK.
So, unless we shift our population from
agriculture to industry, we cannot
hope to build up prosperity in this
country.

In order to industrialise our coun-
try, we must have a modicum of heavy
industries established in this country.
1 am very happy to note that the pro-
gress made in the direction of heavy
industries is quite satisfactory. 1n
para. 13 of his Address, the President
has said: “In the fleld of heavy indus-
tries much progress has been made in
the public sector.” 8o, one is happy
to know that sufficient or good pro-
gress is being made in the fleld of
neavy industries in our country.

Then the previous speaker, afier
referring to the L.I.C,, stated that the



725  Motion on Address 18 FEBRUARY 1058

{Shri Oza]

‘public sector is not properly function-
ing. 1 disagree with him entirely. It
we look at our Sindri Fertilizer Fac-
tory, Chittaranjan Locomotive Works
or the Hindustan Machine Tools
Factory, we find that most of their
targets have been over-fulfilled. We
have been producing much more than
what we had expected. Something
wrong here and there might have
happened m the public sector But
one swallow does not make a summer.
If we judge such things by one
incident, we will lose our confidence
on ourselves. The previous speaker
was saying that the public sector has
failed and people are losing confidence
in that,

Shri Nath Pai: He did not say all
that. He only staied that the defects
should be removed.

Shri Oza: The public sector 1s work-
ing more efficiently. We have exceeded
our targets in so many factories That
shows that we are running the public
sector efficiently Even in the case of
the L 1C —of course, I have not read
the report—if the Press reports are
correct the Chairman has observed
that there are no male fides So,
‘where 1s the necessity for raising a
suspicion in the country? We are not
gomng to serve the public cause by
unnecessarily shrouding the 1ssues and
creating suspicion

An Hon. Member: Necessary suspi-
clon

Shri Oza: Let us look at the issue
in 1ts correct perspective. Why should
we rake up the whole thing? We
referred the matter for an enquiry
and we are prepared to face whatever
‘the findings may be. We are not going
to shirk the findings; not at all. But
‘we should not unnecessarily enlarge
the 1ssue in order to shake the con-
fidence of the people. That is what 1
-was going to submit.

The President has also referred to
our agricultural production. It fs a
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very happy thing {8 fide that atter
the Balwantrai Mehta Tommittee
report greater emphasis wifl be put in
the communnity development schemes
on the agricultural aspect and not on
other aspects, as was ‘beirtg done'
before. Our economy is essentially
agricultural and, therefore, we should
devote all our attention to see that it
properly fulfils its targets and the pro-
duction goes up.

For this we should supply credit to
the agriculturists in time and in suffi-
cient amounts. It has been observed
in several places that the agricul-
turists do not get credit in the quan-
tity required, and that too speedily.
It we pay proper attention to this
aspect, I think we will be able to step
up production. The Rural Credit
Survey throws a lot of light on this
issue, and let us hope that the Gov-
ernment will further concentrate their
attention on this aspect

I would even go further and suggest
that we may drop the programme of
building one dam here or there. It
does not matter, if that money is
diverted to give credit to agriculturists:
mn time That way we will get better
resulis than by building up a dam at
a huge cost.

The President has also referred to
industrial labour. It is true that some
social schemes like Employees’ State
Insurance, Employees’ Provident Fund
have been extended, and many
employees are taking advantage of
them. Still, much more remains to
be done Before we ask the indus-
trial employees to step up production,
we should improve their working con-
ditions. The working conditions of
the employees, particularly in the
private sector, are not at all hygienic.
Workers have to work in a very bad
atmosphere which is uncongenial to
their health. That does not lesd to
higher production. We should improve
the working conditions in the factories.

Even now ws find that some em-
ployers are not very keen about what
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treaiment the workers are getting
within the factories. After all, the
man behind the machine is not a tool.
He iz a living human being, a free
citizen of this country. Therefore, due
regard should be given to his comtorts
and conveniences. Then only can you
expect him to give his best for increas-
ed production.

Then, Government should put targets
for every factory. Whatever further
production is made in that factory,
that should be shared between the
employers and employees. If we hold
ocut such a promise to the workers, I
am sure, the production in this sector
will increase A mere request to the
workers to increase production will
not have any effect. Unless the
labourers feel that they will have a
share in the increased profits, there
wiil be no inducement for them to
siop up production If the employers
and the Government just put their
heads together and evolve a scheme,
there will surely be better production
in the factories.

Mr. Deputy-Speaker: Some hon.
Members send in their names and then
<on’t 1emain in their seats. When the
Chair wants to call them, they are not
found in their seats. They want to
get time whenever they feel it con-
venient for them. So, I have been
finding some difficulty in locating
moembers. For instance, I have the
names of Shri Brij Narayan Brijesh,
Shr1 A. S Saigal, Shri Vajpayee and
Shr: Raghunath Singh. All these
members are absent. 1 don't find any
cf them here.

Shri D. A. Kattt (Chikodi): Mr.
Deputy-Speaker, Sir, I was very much
tnnappy to note that the President's
Address did not approach the problem
of the Scheduled Castes and the
Buddhists in this country, though the
problem of these people is & very big
problem. At least it is as much

as the problems that have
bean referred to in the address by the
President. For centuries together the
Scheduied Caste people in this country
have been ignored, Not only have

13 FEBRUARY 1958

by the Pregident 728

they been ignored, but they are being
given most inhuman treatment. Today
it is an urgent duty to kill the monster
of untouchability. But no drastic
remedies are adopted today. What-
ever the Government is doing is not
having any effect. Rather the approach
of the Government is defective. It is
a wrong approach. It is a problem of
millions of men, women and children,
who have been denied even the ordi-
nary human rights, for which there is
no parallel in this world. Today,
though the observance of untouchabi-
lity is made an offence, still it is very
rigourously observed. I do not think
there is any example nf punishment
having been given for this crime.

In America, to emancipate some
lakhs of Negro slaves, a great civil
war was fought and thousands of
people died there. But, in our coun-
try, to emancipate crores of people,
8 crores of people, whose slavery has
reduced them to mere balls of flesh
and blood, no war has been fought.
Not even a single man died while
championing the cause of these people.
Now it is fully realised that untoucha-
bility 1s a great threat to the prestige
of this country. It is a stain on
humanity. In spite of that, no sincere
honest efforts are being made in this
country to kill this monster, )

The untouchables, .the Scheduled
Castes themselves, scientifically and
deeply thinking over the problem, have
devised a way out. They have come
to the conclusion that besides progress
in every other respect, conversion to
Buddhism is the only way to emanci-
pate themselves. Accordingly, the
Scheduled Caste people embraced
Buddhism under the leadership of
Babasaheb Dr. Ambedkar. The num-
ber of Buddhist converts is about
1,50,00,000. I have no doubt in my
mind that this conversion to Buddhism
will have far-reaching effects upon the
mental, moral and social growth of
these people.
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India. This conversion has given rise
to some other problems. Our Govern-
ment, by issuing a notification has
withdrawn all the facilities that they
were enjoying as Scheduled Castes
exc.pt the educalion facilities and the
facilities rclating to economic develop-
ment and upliftment. There too, they
are regarded as other backward
classes, The facilities that are given
to the Scheduled Castes are more than
the facilities that are given to the other
backward classes.

Secondly, because of this conver-
sion the Scheduled Caste Buddhist
converts are subjected to harassment,
Atrocities are being committed every
day, especially in the Bombay State
and in Marathwada. Many reports
we have received Complaints were
made The State Government was
informed. Even then nothing has been
done. Every day they are being
terrorised, intimidated. In every day
lLife they are rendered helpless. 1 am
rather surprised to see all these things.
In this country, people love the Buddha
and Yuddhism Whenever we Indians
go out, we take pleasure and pride m
telling that we belong to the land of
the Buddha. Our Prime Minister,
while speaking here, said that 1t 1s the
Lord Buddha's way which will save
the world from destruction. It 1s
Buddha's way Buddha's teaching 1s
victory for all and defeat for none

Our foreign policy is based on
Panchsheel. ‘Satyameva Jayate’ is our
guiding star. On your head, we have
got ‘Dharma Chakra Pravartanaya’. 1
believe 1t relates to Asoka’s Dharma
Chakra In our Natwonal Flag, Asoka
Chakra has got & very proud place
We are doing all these things. We are
very enthusiastically celebrating
Buddha Jayanti. But, why this torture
goes on on these converts to Buddhism,
I do not understnd T think it 1s a
farce, a political stunt that we are
doing all these things. We are told
that we are converting to Buddhism
because of some political motive. Some
political motive is atiributed, It is not
conceivable how  conversion
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Buddhism can be mide use f for
political purposes. N

We believe that the caste sysiem is
the curse to this country., Hechuse of
this caste system, we have Yheen
divided into watertight compartments.
The great energy of this country has
been paralysed on account of this
caste system, Marx somewhere said,
1 remember, that a country which is
divided into castes is a predestined
prey of foreign conguest. That has
exactly come true in this country.
Nowadays, our Prime Minister very
severely condemns this caste system.
I have heard many peopie condem-
ning the caste system. They say, do
not observe the caste system. But,
by merely condemuning the’ caste
systém, caste system tannot be eradi-
cated. The whole structure of the
society is based on the caste system.
All our activities, our whole thunking
1s governed by this caste system. We
can find caste system everywhere, in
every germ of the blood. By merely
condemning the caste system, it can-
not be eradicated. For that, something
else must be done. All those who
want to condemn the caste system,
want to retain the structure of the
society as it 15 They do not want to
disturb the structure They ask, they
advise the people not to observe the
caste system How can it be possible?
It is just like asking a man to marry
and again telling him to be a bachelor.
That is not at all possible For that,
something has to be done

We thought over this problem We
believe that the caste system, the
whole structure of it, has a religious
sanction. It has a religious founda-
tion. Unless this foundation |is
removed, unless the religious sanction
is withdrawn, the caste system can
never be eradicated. It will continue
to exist and will again ¢ause enslave-
ment to this country. How to remove
this foundation and how to withdraw
this religious panction? For that,
there is only ome solutjon. The pro-
blem ig.how to éradicate thiis, ente
system. Dr. Babasaheb Ambedkar has
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given that wlution. Nobody has glven.  Heme Minister and requested to con-
M!Mundm. tinue the facilities that have been now
An Mon. Member: It has been given. Aeithdrewn from thas

Pt B, A, Eafth: All right. If there
i any solution, let them téll us. We
ar'e prepaved to mecept provided we
consider it to be right and just. This
is our solution to remove that religious
sandtion. That foundation must be
removed, That can be done only by
change of religion. We changed the
mligion in order to be emanciputed
once for all from this wretched
slavery. This is an honest attempt.
‘We do not wish untouchability to exist
in this country. We wish the caste
system should not exist in this
country.

But, some people say, very respon-
sible people I have heard saylng, that
the Buddhist converts will have some
attraction for other foreign countries,
Buddhist countries, and they may
prove to be disloyal to this country.
I do not understand why we should
have any attraction for other Buddhist
countries. Some days back, when the
Prime Minister of Ceylon was here, he
said, we are greatly indebted to India
because we received Buddhism fram
India. They have got an attraction for
India. We are not required to be
attracted by any foreign countries.
How can we be disloyal to this coun-
try? We are born in this country.
Our forefathers were born in this
country. We belong to this country.
We can never be disloyal {o this coun-
try. On the contrary, the history of
India will show that many Hindus
were disloyal. History can show fhat.
The untouchables have all the while
been very honest, very loyal. There-
tore, this is not a very desirable criti-
cism. If at all, this movement of ours
is to be criticised, there must be some
sense, some reason. When we
approached the Prime Minister and the

peopie who are now Buddhist converts,
the Prime Minister said: ‘You cease
to be Scheduled Caste now, and there
is only provision for Scheduled Castes
in the Constitution, and the Constitu-
tion cannot be amended for this pur-
pose.” The Canstitution is meant for
the people, People are not meant for
the Constitution. During the last seven
years I believe about seven times the
Constitution has been amended, and
again this year slso there will be some
amendment of the Constitution. It is
a question of life and death of crores
of people, and for this purpese you
are not going to amend this Constitu-
tion. If required, you must amend
the Constitution.

Now, the Government of India has
allowed those concessions regarding
educational facilities, and the facilities
regarding economic uplift, to the
Buddhists. We sare not pressing for
the political reservations. The only
question remaining now is about the
reservation in the services. If that
can be amicably settled, the Buddhist
converts will be greatly obliged. As
a matter of fact, they must be encou-
raged because they are out to destroy
this communalism and castelsm.

Mr. Depuiy-Speaker: Is the hon.
Member likely to finish within the
next two or three minutes?

Shri D. A, Kattl: I will continue
tomorrow.

Mr. Deputy-Speaker: All right. He
may continue tmorrow.
1702 hrs,

The Lok Sabha then adjowned $ill

Eleven of the Clock on Friday, the
14th February, 1988





